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COUNCIL OF STATE.
Wedneaday, 17th April, 1935.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

SHORT NOTICE QUESTIONS AND ANSWERS.

Ter HoNoUraBLE THE PRESIDENT : There are some short notice
questions. I want to know if the Member in charge has any objection %

Tas HoxovraBLE Mr. M. G. HALLETT : I have no objection, Sir.
CoMMUNAL RI10TING AT FER0ZABAD, AGRA DISTRIOT.

130. THE HONOURABLE MR. V. V. KALIKAR : Will the Government
be pleased to make a full statement about :

(a) The communalriot that occurred at Ferozabad in the Agra district
on 14th April §
() The measures taken by the local authorities to avert the riot ?
b (c)? Protection given by the local authorities to those whose houses were
urnt
(2) The number of casualties during the riot and the subsequent firing ¢
(e) The cause of the riot ? and

(f) The subsequent steps taken by the local authorities to bring the
offenders to justice

ComMUNAL RioTikg AT FEROZABAD, AGRA DISTRIOT.

131. TEE HONOURABLE RAr BAHADUR Lira MATHURA PRASAD
MEHROTRA : With reference to the Ferozabad riot on the 14th April,
1935, will the Government be pleased to make a statement on the following
points :

(a) How many persons of each community were killed in the riot 1

(b) How many were killed and wounded on account of firing alone ¢

(¢) How many rounds were fired %

(d) What was the number of the military force used ?

Tae HoNoURABLE Me. M. G. HALLETT : S8ir, in reply to the short
notice question by the Honourable Mr. Kalikar and in reply also to the other
short notice question on the same subject, I beg to make the following state-
ment regarding the communal riot which occurred at Ferozabad in the Agra
district on the 14th instant. Ferozabad is the headquarters of a tehsil
26 miles from Agra on the Agra-Cawnpore road. For the first time since
1902 or 1903 the Hindu festival of Ram Naumi occurred this year at the same
time as the Mohurrum. In 1902 it appears that an agreement had been entered

( 891 ) a
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into between the two communities and this year the District Magistrate
directed that a similar agreement should-be taken frem the two parties. This
was aocordingly done by the tehsildar under the directions of the sub-divi-
sional officer who had recently taken over charge of this sub-division. Slight
modifications had to be made owing to the Ram Naumi clashing with a
different day of the Mohurrum from that in 1902. Detailed instructions were
also issued by the Superintendent of Police regarding various points which
had given rise to controversy in previous years, e.g., regarding the arts at the
Radha Krishna temple and Goshainji’s temple. Further, 40 additional police
were posted to the town, 156 being armed police, 20 ordinary civil police and
five mounted sowars. During the first eight days of the Mohurrum, the
oelebrations were regulated acoording to this agreement and there was no
disturbance. There was, however, some ill-feeling between the two communi-
ties on points of detail ; and on the night of the 13th 25 of the leading Mussal-
mans came, to the Distriot Magistrate at Agra contending that the agreement
had been taken from them under false pretences and requesting that the
agreement should not be treated as a precedent and should not be binding on
them for future years. The deputation, however, agreed that there was no
dispute left this year as the celebrations had already terminated. The Dis-
triot Magistrate promised to look into the matter and directed the sub-divi-
sional officer to make an enquiry and to report to him. The deputation then
left apparently quite contented and there appeared to be no serious risk of any
further dispute. On the morning of the 14th there was a procession of alams
and burags which was accompanied by the sub-divisional officer, the cirole
inspeotor and the police guard. The procession which passed along the main
road had to go past two temples known as Radha Krishna’s temple and
Ramchandraji’s temple. Arti had taken place without any trouble in both
the temples and subsequently the buraq procession came along the main
bazaar to Radha Krishna's temple, where they halted and there was here
considerably more beating of drums than usual. It 'is alleged that all of a
sudden a man rushed to the edge of a roof and flung a brick on to the procession
and this was followed by others thrown from somewhere behind the front
roof and the procession then started retaliating by flinging bricks on to the roof.
Many of those who were in the procession became very excited and loft the
main road and went into the by-lanes leaving the alams and the burags
on the main road while the sub-divisional officer and the circle inspector were
engaged in controlling the procession on the main road, some distance further
ahead of this temple it is alleged that some Muhammadans in a by-lane
started to attack the back of Radha Krishna's temple and the house of Dr.
Jiva Ram, which is next door to it. Dr.Jiva Ram is a private medical ({)racm-
tioner who had in-patients in his house. The house became surrounded by
a Muslim mob and he and the other inmates locked the doors from the inside.
The mob is alleged to have thrown kerosene oil on to the doors and set them
alight, while another section of the mob climbed over the wall of the house
from behind and consequently the inmates barricaded themselves in an inner
room which was protected by wooden doors and iron bars. The house was
set alight and it is also alleged that fire was also set to a godown abutting on
the temple and to a house which was rentod and occupied by & dealer in
spices. News of this ocourrence was brought to the sub-divisional officer
who, as I have said, was further down the main bazaar at the head of th..e
procession and about 200 yards away. He and the circle inspector made their
way back to the sceno of the conflagration as soon as possible, but by the time
they got there the house was already blazing. When they got to the front
of Dr. Jiva Ram’s house they found the mob breaking down doors and setting
fire to others. In spite of repeated warnings they refused to disperse and the



SHORT NOTICE QUESTIONS AND ANSWERS, 893

sub-divisional officer directed the police to fire. About three shots were
fired, all of buckshot, with the result that the crowd dispersed. One Muham.
madan dropped and died subsequently at the police station and some six or
seven appear to have boen injured but went away. By this time the inside of
Dr. Jiva Ram's house was blazing and full of smoke and the doors were all
locked from inside. The sub-divisional officer endeavoured to ascertain
whether anybody was inside or not, but failed to elicit any response. I
have got further details about that and as they have a special bearing on one
section of the question, the House might be interested if I read them out to
them. This is in regard to the question about the protection given by the
local authorities to those whose houses were burnt.

. ‘“All the incendiarism was within the first 156 minutes. Tho buildings were (a) Dr.
Jiva Ram’s house, Radha Krishna's temple and a bangle seller’s house, and (b) three shops
in the grain market’’—1I will come on to the occurrence in the grain market in a few minutes
in my main stadernent—'* at a considerable distance from (a) and on the other side of . the
bazaur. Thofirst gronp, thatis to say Dr. Jiva Ram’s house and the temple were set on
fire as soon as the riot started. The sub-divisional magistrate and circle inspector were
with the procession in themain bazaar controlling it and trying to stop the throwing of
brickbats. They did not learn of these conflagrations until Dr, Jiva Ram’s house was als
ready blazing. They at once proceeded there and fired on the mob very shortly after
arriving there, dispersing it. They banged on the doors and called out to know if there
was auybody inside, but there was no response. The doors were shut from the inside,
~~ the whole place was burning. People on the spot said there was a way out over the
roof on the tem :.e roof and that probably the inmates had escaped that way. Two
oconstables were sent up from outside to the roof and tliey called out,‘ Doctor, doctor,’ but
goceivod no reply. Thereisreason to believe that the inmates were all unconscious, but
it was not known that there was anybody in the house. While the sub-divisional magis-
trate was banging on the door, a message reached him that the grain market was being
fired by a mob and that there was danger to the tehsil treasury near by .

I pass on to that incident. The sub-divisional officer hearing of this
apprehended attack on the tehsil treasury and the riot that was occurring in the
grain market at some little distance from Dr. Jiva Ram’s house, went there
at once and found a crowd fighting with lathis and breaking and burning
shops. This crowd also refuscd to disperse in spite of warnings ; firing had to
be ordered and some four shots were fired with the result that one person was
hit in the leg and fell down and several others appear to have been injured
but dispersed.

The sub-divisional officer then received information regarding a further
riot in Chapatti Street. He went there and found about 200 people rioting,
throwing brickbats and breaking into houses. He again ordered the police
to fire and the greater part of the crowd dispersed.

Rioting was then reported in yet another quarter—in a lane leading to
the Panchayati Dharamsala where thero was a Muhammadan gabil. The
lane was full of & fighting mob, some breaking the sabil, others trying to break
the doors of the Dharamsala and the rest fighting and throwing missiles at
each other. The sub.divisional officer had to order firing again and on this
the crowd dispersed. He then proceeded to the main bazaar where he found
groups of men fighting and throwing brickbats at each other. Here too the
police were forced to fire, without however causing injury to anybody, and as
& result of this and of a charge by mounted police the bazaar was cleared.

After these incidents the sub-divisional officer and the circle inspector
immediately returned to the burning houses. By this time it was possible for
people to get into the house of Dr. Jiva Ram and they found in the inner room
the dead body of Dr. Jiva Ram and 10 others, including one woman and
three ohildren who had probably died of suffocation, as there was no exit

from the room except through the burning courtyard. The wife of Dr. Jiva.
A2
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Ram and a nephew were taken out alive and have been sent for medical treat-
ment. The sub-divisional officer and the police then took steps to extinguish
the fires in this and other %la.oes near Radha Krishna's temple. They also
arrested various people who had been seen taking part in the rioting. Shortly
after this the District Magistrate and the Superintendent of Police arrived
from Agra with a further detachment of police. By this time the rioting had
sto(fped and neoessary arrangements were made for attending to the wounded
and for putting the arrested porsons into safe custody. The District Magis-
trate also passed necessary orders under section 144, C. P, C., and pickets were
placed all over the town. During the rest of the day and the night no further
disturbance oocurred and everything is reported to be now quiet.

It will be seen from the account which I have given that the outbreak on
this ocoasion was unexpected but having regard to the trouble which had
occurred there the local officers were fully alive to the possibility of trouble-
and took all possible precautions. Additional police to the number of 40
were, a8 I have said, posted to the town and all necessary instructions were
issued by the local officers to the local police. The total number of casualties.
as reported are one Muslim killed and seven persons of both communities
injured by police firing. Of the people injured by the rioters one Hindu was
killed and 50 to 60 persons of both communities are reported to have been
injured. Many of the injuries received were not of a serious nature and the
majority of those injured were rioters. This is of course apart from the eleven
Hindus who were burnt to death inside Dr. Jiva Ram’s house. It isreported
that 87 persons—67 Muslims and 20 Hindus—have been arrested and seven
criminal cases have been registered and are under investigation by the police.
As I have explained, the police had to fire in four or five different localities
and the total number of rounds fired was about 30. The local officers appear
to have taken such steps as were possible to deal with a sudden outbreak of
communal rioting and their difficulties were greatly increased by practically
simultaneous outbreaks of rioting occurring at widely separated places. The
sub-divisional officer and police officers controlled tge firing very effectually
and used no more force than was necessary to disperse these mobs when they
came across them in the five or six centres in which the rioting was very serious.
I think the local officers deserve great credit for their handling of the situation.

TEe HoNouBaBLE Rar BamapUR Lara MATHURA PRASAD
MEHROTRA : Will the Government be pleased to state if the police force
were reinforced after the 13th of April when the parties wanted not to abide
by this agreement 1

TeE HoNOURABLE MR. M. G. HALLETT : 8ir, I do not think there
was any suggestion of parties not wanting to abide by the agreement on the
13th April. As I read the District Magistrate’s report, the Muhammadans
were very anxious that this should not be treated as a precedent in future years.
The Magistrate told them he would go into the matter and necessary
orders to that effect. There is no question about this year’s agreement ; it
was only a question of precedents for future years. When exactly additional

lice were sent there I do not know but I imagine they were there from the
gg’nm'.ng of the festivals.

TaE HoxourABLE MR. HOSSAIN IMAM: Will the Honourable Member-
enlighten the House as to why Dr. Jiva Ram’s house was singled out by the-
mob 1
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TaE HoNOURABLE Me. M. G. HALLETT : That is quite impossible for
mea to say. The matter will form the subject of a criminal cagse and will
no doubt come under investigation in the course of the inquiry.

THE HonoURABLE MR, HOSSAIN IMAM : Do the Government propose
to hold any inquiry into this matter ¢

Tae HoNovraBLE Mr. M. G. HALLETT : Bir, I have said that the
matter is under investigation in connection with criminal cases of arson and
murder.

THE HoxoURABLE MR. BIJAY KUMAR BASU: Has the Government
any information as to whether the house belonging to Dr. Jiva Ram was a
pucca house, and as to how long after tho starting of the fire the sub-divisional
magistrate came on the scene ?

Tar HoNOURABLE MR. M. G. HALLETT : The period was very short.
As the Commissioner whose report I have read says, the whole thing lasted
15 minutes. Probably it was not a pucca house and as kerosene oil was put
on to it, it burnt very quickly. The whole thing was a mass of flames when
the sub-divisional officer arrived some 10 -or 15 minutes after.

TeE HoNoURABLE M. BIJAY KUMAR BASU: Did the sub-divisional
;;ﬁicer try to extinguish the flames or make any efforts to extinguish the
ames ?

Tee HoNOURABLE Mr. M. G. HALLETT : I imagine the conflagration
was by then so serious that it was almost impossible to extinguish it. Any-
body who knows how a fire burns in that kind of building will appreciate that.
Further the sub-divisional officer had to go off to the other places at which
rioting was reported ; there might have been an attack on the Treasury and
the grain market was being attacked.

Tre HONOURABLE Rar Bamapuvr Lara MATHURA PRASAD
MEHROTRA : Is it a fact that the police station officer at Ferozabad took
a prominent part in the riot.

Tur HowoumasrE Me. M. G. HALLETT: The Honourable Member
apparently insinuates that the police officer took part in the riot as a rioter,
I see no reason for assuming that there is any truth in this allegation.

Tee HONOURABLE Ral BamADUR Lata MATHURA PRASAD
MEHROTRA : Will the Government be pleased to ask the local Government

to make an inquiry on this point ?

Tee HoNoURABLE Mr. M. G. HALLETT: A copy of these questions
will be sent to the local Government for such action as they think necessary.

Tee HoNoURABLE Rar Bamapur Larna MATHURA PRASAD
MEHROTRA : May I know if military forces have now been sent to Feroza-
bad for protection ?

Tuae HoNourasrLE Mr. M. G. HALLETT : No, Sir. The local Govern-
ment have not asked for them. Troops are available in Agra. If they are
needed, they can very easily be sent out there.
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Tee HoNouraBLE Me. MAHMOOD SUHRAWARDY: What is the
present feeling and situation in Ferozabad ¢

Tuee HONOURABLE MR. M. G. HALLETT : As far as I know, things are
quist now. K

TrE HoNOURABLE MR. P. N. SAPRU : Has the widow of Dr. Jiva Ram
made any dying declaration in regard to the circumstances of her husband’s
death ?.

THE HoNOURABLE MR. M. G. HALLETT : No, 8ir, on that T have no
information.

New ELROTIONS TO THE COUNOIL OF STATE.

132. THE HONOURABLE Ral Bamapur Lara MATHURA PRASAD
MEHROTRA : With reference to the reply to my question No. 109 asked
on the 20th March, 1935, will Government be pleased to state when a decision
will be reached on the subject of the extension or otherwise of the life of the
present Council of State ?

Tae HoNoumaBLE Kunwak JAGDISH PRASAD: The question will
reoeive consideration at an early date, and the decision which, as the Honour-
able Member is aware, rests with the Governor General, will be announced as
soon as it is reached.

Tee HONOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : Are the Government aware that the Congress Parliamentary
Party have decided to fight the Council of State elections and are making

nevessary preparations ¢

Tre HoNovrasLe Kuxwar JAGDISH PRABAD : I am not aware, 8ir,
but it is very likely that the information which the Honourable Member has
communicated is correct.

TeE HONOURABLE Rar BamapvR Lata MATHURA PRASAD
MEHROTRA : Will Government be pleased to come to a decision at & very
early date in order to give us sufficient time to work in our constituencies and
prepare ourselves to fight the elections ?

Tur HoxouraBLe Kuxwar JAGDISH PRASAD: We shall see that
‘h’ ere is no delay on our part to enable the Governor General to come to a

Tae HoxourasLe Mr. HOSSAIN IMAM : May I ask if electoral rolls
are being prepared in the provinces ?

Tex Howourasrx Kunwar JAGDISH PRASAD : I saw a newspaper
report that in one province the electoral roll was being prepared, but I am
afraid I have no information as regards the other provinces.

Ter HonourasLr Mr. HOSSAIN IMAM: Have Government issued
any instructions to the provinoces ?

Tur HoNovumasLE Me. G. H. SPENCE: May I explain the position,
8ir * There is no question of issuing ad hoc instructions to local Governments.
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Under the rules, local Governments have automatically to prepare fresh
eleototal rolls when the existing roll has been in foroe for three years. There
is no reason to suppose that local Governments are not aware of this provision,

MOTION FOR ADJOURNMENT.
CoMmMUuNAL R10TS DURING MOHURRBRUM.

Tee HoNouraBLE THE PRESIDENT: Honourable Mr. Banerjee, I
g:emme you do not wish to press your Motion for Adjournment now, after
aring the Honourable Mr. Hallett ?

TeE HoxoumaBre Mr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : I should like to move it, Sir.

Tee HonoUurarrLE THE PRESIDENT : The Honourable Mr. Jagadish
Chandra Banerjee has given the following notice :

*“ I give notice of the following Motion for Adjournment at the meeting of the Couneil
of State tomorrow the 16th April, 1035, to discuss & deflnite matter of urgent public im-
portance, viz., the failure of Government to make proper military arrangements beforehand
to prevent such usual communal riots during the Mohurrum festival as took placein the
Agra district of the United Provinces on the 14th Aprél in which dastardly crimes have
been perpetrated by rioters such as the burning alive of 10 to 156 members of a family
consisting of women and children and also their failure to prevent the enormous loss of

Indian lives’and property which have been caused by the free use of fire-arms during the
said riot *’.

How do you justify the moving of this Motion ?

Ter HoxourasrE Mr. JAGADISH CHANDRA BANERJEE: May
I not explain the position which I would like to take on this debate Motion

Tre HoxourasrLE THE PRESIDENT : I am not asking you to speak on
the merits, because I have not yet given my ruling whether I will allow this
Motion of Adjournment or not. I want you to tell me how you justify the
moving of this Motion ¢

Tar HoxoumraBre Mr. JAGADISH CHANDRA BANERJEE: It is
s matter of urgent public importance.

TeE HoNoURABLE TEE PRESIDENT : Is that the only reason !

Tee HoNouraBLE M. JAGADISH CHANDRA BANERJEE : Yes

.

Tre HonouraBLE THE PRESIDENT : In the first instance, let me draw
the attention of the Honourable Member to the fact that he should not serve
a notice on the President. Under Standing Order 21, all notices of Motions
for Adjournment ought to be sent to the Secretary.

Ter HoxouraBLe Mr. JAGADISH CHANDRA BANERJEE: I
sent & copy also to the Secretary, Sir.
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Tre HonoumaBLe THR PRESIDENT : This Motion for Adjournment is
in respect of communal riots which have taken place in Ferozabad. But at
the same time, as Honourable Members are aware, numerous riots have
lately taken place all over the country—probably at a dozen places—during the
Ram Naumi and Mohurrum holidays. These communal riots frequently
take place in all parts of India during some of these important holidays and
festivities. The policy of the various provincial Governments in dealing with
such riots is not either a matter of urgent public importance or & matter which
is primarily the concern of the Governor General in Council, as provided in
the restrictions imposed by Legislative Rule 12. The policy has been defined
and enunciated by the provincial Governments long ago, and as such it does
not come within the purview of this rule. Further, these riots in the pro.
vinces relate to a matter which is not primarily the conoern of the Government
of India. The provincial Governments are responsible for the maintenance of
law and order in their own provinces and have to deal with the situation, when
such situations arise, in any manner they may deem necessary and proper.
I should prefer to follow on this occasion two rulings, one given by Sir Frederick
Whyte and the other by Sir Muhammad Yakub. S8ir Frederick Whyte, on
13th March, 1921, when a similar Motion was moved, would not admit it on
the ground that it should have been raised in the Punjab Legislative Council,
for the Government of the Punjab was in the first instance responsible for law
and order within the limits of that province. Another ruling was given by
Sir Muhammad Yakub in 1930. That ruling is to the following effect :

¢ Moreover, distinctions are also to be drawn between matters to be discussed in this
House and matters to be discuseed in the provincial Councils, and tomy mind, it will be too
much interference on thepart of this House asregards provincial affairs if matters for
which provincial Governments are responsible are debated in this House by means of the
extraordinary method of Motions for Adjournment. It would not be right and proper
to condemn the provincial executive bebind their backs in a place where they cannot
defend, explain or justify their conduct . B >

The matter referred to in Mr. Banerjee’s Motion is certainly & provincial
matter which is not primarily the concern of the Governor General in Counoil
and I entirely agree with this view, because in Legislative Rule 12, the res-
trictions which are imposed are not of an exhaustive character and leave
discretion to the President of the Council or the President of the Assembly
to rule out on other grounds also when such Motions are inadmissible. This
point was again raised this session in the Assembly on the 9th March last.
There, my brother President decided on the first point that the question of

licy was not of recent occurrence and on that ground disallowed the Motion
or Adjournment. The other point was also pressed whether the President
had power to disallow a provincial matter to be discussed in the Indian Legis-
lature, but the President kept an open mind on the subject and did not give a
decigion. I prefer to follow the two rulings of Sir Frederick Whyte and Sir
Muhammad Yakub and I hold that it is not a matter which is primarily the
concern of the Government of India. Further, after the fufl, frank and
exhaustive explanation and statement made by the Honourable Mr. Hallett,
it would be a waste of public time, in my opinion, to permit this Motion to be
moved. I therefore rule that this Motion is not in order.

We will now proceed with our legislative work. There are two Bills te
be disposed of and there is a loyal and congratulatory Motion by the Honourable
Raja Charanjit Singh and the Honourable Rai Bahadur Lala Ram Saran Das.
I would request the Honourable Members, both officials and non-officials,
to be present when the loyal Motion is moved. I will give notice of the same
by asking the Secretary to ring the bell when that Motion is reached.



SALT ADDITIONAL IMPORT DUTY (EXTENDING) BILL.

Tak HoNoumraBLE Mg. P. C. TALLENTS (Finance Secretary): Sir,
beg to move:

‘‘ That the Bill further to extend the operation of the Salt (Additional Im?ort Duty)
Act, 1931, as passed by the Legislative Assembly, be taken into consideration *’.

The position of Government with regard to this Bill is a very simple one
and it was explained by the Honourable Finance Member in another place in
his budget speech. The object of this Bill is to stabilize the existing position
for one more year without prejudice to any decision that may be taken during
that year by Government and without prejudice to any interests of the parties
who may be concerned. Government wish to make it clear that any representa-
tions which they receive during this year on, the subject will receive their full
consideration. The ohject therefore is simply to maintain the existing Rosi~
tion for one more year, which is done by substituting the figures *“ 1936 ** for
the figures *“ 1935 ’ in the Act.

8ir, I move.

Tew HoNoURABLE M. SATYENDRA CHANDRA GHOSH MAULIK
(West Bengal : Non-Muhammadan) : Sir, again I find myself in & most un.
enviable position, driving my lonely furrow in the wilderness of the Imperial
City of Delhi | Whether it is a8 question of imposing an import duty on wheat
-or whether it is a question of an additional import duty on salt, I find that
mine is always the lone voice of protest. But, Sir, there is a saying that one
must be true to his salt, and to be true to my salt 1 oppose this measure. At
the fag end of the session when every one of us is anxious to get back to our
normal avooations and after the lengthy and protracted debate which took
glzlce yesterday, I would not venture to tire the patience of the House by

icting on them a lengthy speech. But I will quote & few remarks made
by the Honourable Finance Member in another place when this duty came in
for the first time. I hope, Sir, they will help Honourable Members to come to
a decision about the Bill before us. With your permission, I would read a few
lines from the remarks made by Sir George Schuster in another place on the
30th March, 1931. Discussing the recommendation of the Special Salt Com-
mittee set up by the other House, he said :

‘‘ The proceeds of the duty should be earmarked for the following objects :

(1) The development of certain Northern India salt sources in themanner recommended
by the Salt Survey Committee.

(2) The investigation of the possibility of development of other sources of supply
in India, particularly in the oastern parts of India which have not yet been investigated.

(3) Any further measures that might be found necessary in the light of experience
40 secure the stabilization of prices, for example, the establishment of a marketing board
and the provision of working capital and a reserve for such a board .

Sir, the main object underlying this duty was in the first instance to make
India self-supporting in the matter of her salt supply and to see that the North-
ern India salt industry should be so developed as to capture the Bengal market,
which consumes about 500,000 tons of fine Whitecross salt. The Finance

Member went on to say:
‘‘ The essence of the scheme is not to protect Aden, though Aden production is goin

10 be very useful to us in controlling prices, but the essentinl purpose of the scheme is to
develop the internal inland sources of production in India "

( 899 )
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Sir, in this connection I would also like to invite the attention of the House to
the strong protest lodged by the Bengal Members in another place and also
I would like, with your permission, to read the Resolution which was passed
in the local Council in 1931 : ‘

** This Council considers the proposal of the Government of India to impose a further
duty of 4§ annas per maund on sxl)l imported salt and to give a rebate to Aden merchants
as unjust and inequitable and caleulated to throw an unfair burden on the people of Bengal,
and 8o enters an emphatic protest against the propusal and requests the Government: of
Bengal immediately to urge the Government of India to abandon it .

This Resolntion was carried by the Bengal Council by a huge majority. But
in spite of all these protests from Bengal Members in another place and also
in this House this additional import duty on salt was imposed in 1931.

Sir, I have already informed the House that in Bengal we consume about
500,000 tons of fine Whitecross salt and from a perusal of the facts and figures
that have been supplied to us by the Salt Department we find that as far as
the foreign salt is concerned its import has dwindled and Bengal gets about
70 per cent. of her salt from Aden, the rest coming from Northern India and
other salt sources. It was also suggested and agreed to at that time that
Bengal would get a portion of this additional import duty for developing her
salt resources. This duty has been in existence for the last four years and
al though the Bengal Government has got about Rs. 12 lakhs every year for this

nothing has been done to expand her salt resources. The money has been
spent on other departments, law and order, etc. So the net result is that the
Bengal consumer is unnecessarily burdened with this duty . The salt industry
in Northern India has not developed much during the years of the continuance
of the additional duty and there is no likelihood in the near future of the North-
ern India salt sources being able to supply the full demand of the Bengal market.
(An Homnourable Member ; ¢ Madras can supply it”.) But that was not the ori-
ginal idea. We in Bengal use the fine Whitecross salt and I do not know
whether Madras can supply it. We have a taste for fine Whitecross salt.
(An Homourable Member : “ Foreign salt”.) I do not say “ foreign’. We
should be happy to use the same kind of indigenous salt. That being go, the
only effect of the continuance of this duty is to put an unnecessary burden
on the salt consumers of Bengal and goes to benefit the salt industry of Aden,
which was not the main object of the duty. Then again, we are all aware that
Aden is going to be transferred from India in the near future, most probably
in & few months’ time or earlier still. So, the net result is that Bengal is suffer-
ing unnecessarily to benefit Aden which in the long run would not be a part
of India, and in the name of Bengal I oppose this measure.

THE HONOURABLE Ra1 BAHADUR Laia MATHURA PRASAD MEH-
ROTRA (United Provinces Central : Non-Muhammadan) : Sir,if I intervene
in this debate it is only to clear one point and it is this. We will not take up
the attitude that my friend Mr. Ghosh Maulik took that day when the Wheat
Protection Bill was being discussed. He opposed it and placed the case of
Bengal consumers before the House. Sir, I am one of those who believe that
Indis should be self-contained in all these matters and as long a8 it is 8o there
is absolutely no harm in giving protection to these industries. Then, 8ir, I
would ask one question from the Government. I find that since 1931 this
Bill is coming year after year. I do not know why the Government brings it
every year as & tail of the Finance Bill. We want to know the reason why a
definite period of protection is not fixed ? I asked the same thing when the
Wheat Protection Bill was being discussed last year and to my surprise I
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found that the Government reduced the wheat protection duty this year from
Rs. 2'to Re. 1-8-0. I do not know if the object of the Government is the same,
to treat-salt protection in the same way as they did in regard to wheat protec-
tion or whether there is any other object ¥ I hope my friend Mr. Tallents will
explain why he is bringing this Bill every year as a tail of the Finance Bill #

Tae HoNouraBLE Mr. MAHMOOD SUHRAWARDY (West Bengal:
Muhammadan) : Before Ilend my support to the Bill, Sir, I want to know from
the Honourable Mr. Tallents——

Tue HoNovrABLE THE PRESIDENT : This is not the time to ask ques-
tions but to speak on the Bill. The points you desire to elicit may be incor-
porated in your speech and the Honourable the Government Member if he
chooses will reply to the question when he is replying.

Ture HoNourasLe M. MAHMOOD SUHRAWARDY : On a point of
information, Sir, I want to know before I make a speech and support or oppose
the Bill.

TreE HoxouraBLE THE PRESIDENT : You ought to have made up your
mind long ago.

Tre HoNouraBLE Mk, MAHMOOD SUHRAWARDY : Ona point of
information, Sir, 1 want to know whether the quota which my friend opposite
said was allocated to Bengal is going to be utilised for the development of the
salt industry in Bengal after Aden is separated from India ?

THE HoNoURABLE MR. A. H. LLOYD (Government of India : Nominated
Official) : The present Bill, Sir, deals with the imposition of the additional duty
for one more year. So far as I am aware it is not likely that within that year
Aden will be separated from India. Therefore the Honourable Member’s
g:)estion does not arise. He asked what would be done after Aden is separated

m India ?

TEE HoNoUuraBLE Mr. MAHMOOD SUHRAWARDY : Very well, Sir.
After I have got this reply from the Honourable Member that Aden is not going
to be separated I lend my support to the Bill with the following suggestions.

THE HoNOURABLE THE PRESIDENT : He did not say anything of the
kind. What he did say was that it will not be separated this year.

HoNouraBLE MEMBERS : Not this year.

Ter HoNoUrRABLE MR. MAHMOOD SUHRAWARDY: Thank you
very much for your information. Sir, I support this Bill with the following
observations, that a committee of officials and non-officials be appointed from
the ocentral Legislature and the provincial Councils with an expert from
England—

TeE HoNOURABLE THE PRESIDENT : Order, order. Have you given
any notice of your amendment which you wish to move in this Council 1

TrE HoNoURABLE Mr. MAHMOOD SUHRAWARDY : No, Sir.

TrE HoNouraBLE THE PRESIDENT : At this stage, the consideration
stage, you cannot move an amendment or speak on anything in the form of
an amendment.
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- Ta® HoNouvrasLe Ma. MAHMOOD SUHRAWARDY : 8ir, I. suppors
the Bill with the following observations :

(1) T desire that the Government of India should appoint & committee
of officials, an expert and non-officials of the central Legislature and the pro-
vincial Councils with a view to develop the salt industry in Bengal, and -

(2) The quota which’has been given to Bengal should be utilised for the
development of the salt industry in Bengal. '

With these remarks, Sir, I support the Bill.

Tre HoNourRaBLE ME. A. H. LLOYD : Sir, I think there is very little
desire on the part of the House that I should speak at any length in replying
to the speeches that we have had on this Bill. Withregard to what was said
by my Honourable friend from Bengal as regards the disposal by the Govern-
ment of Bengal of its share of the additional import duty, I can only say that
it was never stipulated that the Government of Bengal should so spend ite
money. The onginal Resolution of the Assembly had a rider recommending
that the views expressed by the Assembly at the time that the Resolution
regarding the distribution of this additional duty was carried should be brought
to the notice of local Governments. The local Governments concerned,

" namely, those of Bengal and Bihar and Orissa, have repeatedly told us that
in their opinion the prospects of usefully spending this money for the purpose
of developing the local sources of salt supply in those provinces were not so
good as to make them feel justified at a time of financial stringency in devoting
money for that purpose when the local Governments were in sore need of money
for more certain and assured benefits to the population of the provinces con-
cerned. It is not the intention of the Government that this year any more
than in previous years any definite and binding instructions should be given
to the Government of Bengal in this respect. I may add for the information
of the Honourable Member that the local Government of Bengal has undertaken
oertain measures with the details of which T will not weary the House ; these
measures are being financed by the Government of India out of the surplus
that we have, from our share, and at the present stage that is sufficient. Bihar
and Orissa have also taken up the examination of similar possibilities, but
has not come before us with any concrete proposals which will involve our
spending some of our small margin of funds. As regards the speech of my
Honourable friend from the United Provinces, which I know is only to a
very negligible extent affected by this duty, I regret to see that he is one of
those who consider that in no circumstances should the consumer be taken into
account, that matters of fiscal policy must be regarded without——

TeE HoNOURABLE Ral Bamapur Lara MATHURA PRASAD MEH-
ROTRA : What I said was that so far as the question of India being self-
contained was concerned, I am one of these who believe that every protection
should be given to Indian industries to make Indis self-contained. I said
nothing about the oonsumer.

THE HoXoUrABLE MB. A. H. LLOYD : That, Sir, is precisely what
understood my Honourable friend to say ; make India self-supporting regard-
less of the burden on the consumer. That is a policy which the Government
have not adopted as a final and definite policy and I do not think they can
be expected to do so. The Honourable Member again asked why this Bill
is brought forward every year ¥ The main answer to that is that the Govern-
ment o%lndia, unlike the Honourable Member, do wish to take the interest of
-the consuming provineces into consideration as well as the interests of those



BALT ADDITIONAL IMPORT DUTY (BXTENDING) BILL. 803

who produoce salt in other parts of India, and there has been considerable
difference of opinion from time to time on this point. Two years ago, I think
it was, in response to a very strong protest from Bengal and Bihar and Orissa,
the Legislature agreed to reduce the rate of additional duty from 4} to 2}
annas. Had the additional import duty been imposed for a long term in the
first instance, that concession to the interests of the consuming provinces could
not have been made without very much more trouble.

As regards what fell from the lips of the Honourable Mr. Suhrawardy, I
am not in a position to say that any committee will be appointed to examine
the possibility of developing salt in Bengal but I will bring his suggestion to
notice in the proper quarter.

- With these remarks, Sir, I support the Motion that the Bill be taken into
consideration.

Tae HoNoURABLE THE PRESIDENT : The Question is :

* That the Bill further to extend the operation of the Salt (Additional Import Duty)
Aot, 1931, as passed by the Legislative Assembly, be taken into consideration .

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TeE HoNoUrABLE MR. P. C. TALLENTS : 8ir, I beg to move :
*“ That the Bill, as passed by the Legislative Assembly, be passed *.
The Motion was adopted.

INDIAN MINES (AMENDMENT) BILL.

Tee HoNouBABLE ME. D. G. MITCHELL (Industries and Labour Secre-
tary) : Sir, I move:

**That the Bill further to amend the Indian Mines Aot, 1928, for certain purposes,.
as passed by the Legislative Assembly, be taken into consideration .

Sir, this House last August passed the Factories Bill. I would now agk
it to carry one stage further the process of the legislative regulation of indus-
trial labour. The principal object of this Bill is to regulate the hours of work
of those engaged in mines ; and for this purposelabourisdividedinto two
olasses. Firstly, there are those who work above ground. In regard to them
the present Aot allows 60 hours a week, 12 hours a day and a weekly holiday.
The Bill follows the Factories Act and provides for 54 hours a week, 10 hours-
a day and a weekly holiday. As regards workers below ground, the present
Act allows 54 hours a week, 12 hours a day and a weekly holiday. The Bill
provides for 54 hours a week, nine hours a day and the same weekly holiday.
Tho nine hours however will count from the moment the man leaves the surface-
until the moment when he returns to the surface. After leaving the surface
he has still to descend the shaft and to find his way from the bottom of the shaft
to the working face. It will follow that in most mines his actual working time
will not substantially exceed eight hours and in some of the larger mines it
may be even less than eight hours. That, Sir, is the principal object of the-
Bill.
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There are two subsidiary objeots of sufficient importance to justify a short
reference even at this time of the session. The first is the treatment of children
and adolescents. The present Bill prevents persons below the age of 13 from
working in the mines at all. The Bill goes a great deal further than this and
prevents children below the age of 16 from working in mines ; and, still more,
it provides that young persons or adolescents from 15 to 17 may not work
in the mines unless they are in possession of a certificate of physical fitness.
In this respect the Bill shows a very marked advance on the present Aoct.
The second important point relates to the representation of miners on the
Mining Boards. At present they are allowed to have one representative on
the Board who is nominated by the local Government. The owners of mines
are allowed to havo two representatives. The Bill proposes that the miners
should now have the same number of ropresentatives as the owners, namely,
two, and that in so far as the industry is organised these representatives
should be elected.

Sir, I will conclude by a fow remarks on the progress of the Bill through
the lower House. It was the Select Committee which introduced the provi-
sions as regards adolescents. In the Select Committee attempts were also
made further to restrict the hours of labour, and the question of the representa-
tion of miners on Mining Boards was discussed but as no definite proposal
was put forward it appears that it was dropped in Sclect Committee. When
the Bill came before the Assembly for consideration the representatives of
labour came forward with specific proposals regarding the representation of
miners and these were accepted by Government and now appear in the Bill,

Again, the question of a reduction of hours, particularly the hours below
the surface, was pressed in the Assembly, but the Honourable Member in
charge of the Bill gave an undertaking that after three ycars the whole
question would be re-examined, and on this undertaking the Bill was pussed,
I understand, unanimously.

Sir, I commend the Bill to the House as being suitable to existing condi-
tions in India, and as being supported by all shades of opinion in the lower
House and as' being supported by Governthent. At this late stage of the
session, Sir, I think brevity is more to be commended than  oratory, and 1
will finish by recommending the Bill to the House.

TeE HOROUBABLE Ral BaHADUR Lara MATHURA PRASAD MEH-
ROTRA (United Provinces Central: Non-Muhammadan): Sir, I rise to
congratulate the Government on the measure they are just going to place
on the Statute-book. Sir, thisis a measure of compromise between labour
and capital. The Government in this measure have proposed certain
amendments by which the condition of the labourers in mines will be certainly
improved. 8ir, so far as this Billis concerned, I have to draw the attention
of the Government to two clauses in particular. The first is clause 2 in
which they have increased the minimum age of employment from 13
to 15. As far as I know the Labour Commission recommended that the
age should be 14 and I think it was but proper for the Government
to keep up that age because Indiais a poor ocountry where villagers are
not in a position to send their boys to -school and they begin to start
work from a very early age. It was all right that these boys of 14 years
of age should not have been allowed to work underground but there was ab-
solutely no harm if they were allowed to work above ground. After all, the
first age limit that Government had fixed was 13 and the Labour Commis-
sion had recommended that it should be 14 and Government had accepted it.
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Then,8ir, the second point that I want to bring to the notice of the Gov-
ernment is olause 3. In oclause 3, I understand that Government has raised
the representation of the mine workers on the Mining Board equal to that of
the employers from one to two according to the recommendation of the

Labour Commisgion.

On this point I agree with the remarks made by some of the members in
12 Noow, the Belect Committee when they said :

‘‘We hold that the representation of persons employed in mines on the Mining
Board should be by somemethod of election, preferably by trade unions, where they exist.
We do not think that election is impracticuble. Proposals for the future constitution of
India provide for the representation of labour interests in Legislatures by election *.

I would request the Government to see their way to agree to this sugges-
tion that the representatives should be returned by election and not by nomina.

tion,
With these words, Sir, I support the measure.

Tur HovouraBLE Mr. P. N. SAPRU (United Provinces Southern:
Non-Muhammadan): Sir, it is & great pleasure for me to be able to congratu-
late the Honourable Mr. Mitchell on the Bill which he has just placed before
this House. It is a thoroughly good measure and the Honourable Mr. Mitchell
and the Department of Industries and Labour deserve the hearty congratula-
tions of this House. Sir, I approach this measure from a point of view differ-
ent to that of the Honourable Mr. Mehrotra. If I was making any complaint
against the Bill—and I am not making any complaint against the Bill—I
should have made the complaint that it did not go far enough in certain direc-
tions, because I am, if I may say so .absolutely in agreement with theline taken
by the minority of the Select Committee of which such esteemed representatives
of Labour as hir. Joshi and Mr. Giri were members. 8o far as the Bill itself
is ooncerned, I find that clause 2 has raised the agoe for children from 13 to 15.
The Royal Commission on Labour suggested the minimum age to be 14. I
am glad that Government have gono further than the Royal Commission on
Labour and I think that having regard to the special character of the mining
industry, it is not desirable that children of 14 and under should be allowed
to work in.mines. I entirely disagree with the Honourable Mr. Mehrotra ea
this point.

Sir, I am also very glad that Government have been responsive in regard to
elause 3. In clause 3 tho representation of mine workers has been made equal
to the representation of employers and the mine workers will hereafter be in a
position to olect their own representatives. Sir, Government have shown
responsiveness in regard to this measure and they deserve to be congratulated
on the way in which they have handled this Bill. So far as the question of
hours is concerned I am glad that the hours of work have been reduced. I
should certainly have liked them to go further, but Government have given us
an agsuranoce that they will consider the matter three years later. The posi-
tion can bo reviewed three years hence and as the present Bill represents a
compromise measure, I do not wish in any way to raise a note of dissent.

8Sir, there is just one question I should like to ask the Honourable Mr.
Mitohsll and that is what the position is with regard to women. Are women
allowed to work in mines §

Tas HoNoUsasLE Ms, D. G. MITCHELL : No, Sir.
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TrE HoNoURABLE MR. P. N. SAPRU : I am very glad that they are not
allowed to work in mines.

With these words, Sir, Tentirely and whole-heartedly support this measur®
which is a thoroughly good measure, a8 I said at the beginning of my speech-

Tas HonouraBrLE Mr. D. G. MITCHELL : S8ir, I have little to add
to what the Honourable Mr. Sapru has said exocept to clear up a misconocep-
tion which appears to arise from the speech of the Honourable Mr. Mehrotra
in which he expressed regret that the elective principle had not been intro-
duced for representation of miners on the Mining Board. If he reads clause 3,
he will find that that clause is a very reasonable compromise and allows the
elective principle in so far as trade unions are organised and allows nomina-
tion only in other cases. In these circumstances I would suggest that this
is a solution which meets with all shades of opinion, in that it recognises tha$
in partioular conditions both the elective and the nomination principles are

sound.
THE HOoNOURABLE THE PRESIDENT : The Question is :

“That the Bill further to amend the Indian Mines Act, 1923, for certain purposes,.
aa passed by the Legislative Assembly, be taken into consideration *’.

The Motion was adopted.

Clauses 2 to 18 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tux HoNoUuraBLE MR. D. G, MITCHELL : 8ir, I move:
“That the Bill, as passed by the Legislative Assembly, be passed ™.

The Motion was adopted.

MOTION RE EXPRESSION OF LOYALTY AND DEVOTION TO HIS
MAJESTY THE KING EMPEROR ON HIS SILVER JUBILEE.

Tae HowouraBLE THE PRESIDENT : The Secretary will now ring
the bell.

(The bell was then rung.)

TrE HoNOURABLE THE PRESIDENT : The next item on the agends
is the Motion for the expression of our loyalty and devotion to His Majesty
the King Emperor on his approaching Silver Jubilee. This Motiion stands
in the name of two Honourable Members, the Honourable Raja Charanjit
Singh and the Honourable Rai Bahadur Lala Ram Saran Das. Some wecks
ago the Honourable Raja Charanjit Singh gave notice of this Motion and
subsequently the Honourable Rai Bahadur Lala Ram Saran Das expressed
to me his desire to associate his Party also with this Motion. The Honourable
Raja Charanjit Singh has at my request kindly agreed that the Honourable.
Rai Bahadur Lala Ram Saran Das, thre Leader of the biggest party in this-
House, should make this Motion.
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Tar HovouraBLE Rat BAHADUR Lara RAM SARAN DAS  (Punjab :
Non-Muhammadan) : 8ir, it is a great privilege and ives me much pleasure
in moving the following Motion :

** This Counoil requests His Exsellency the Viceroy to convev to His Imperial Majesty
the King Emperoran expreasion of their deep devotion and loyalty to his Personand
Throne, and their respectful congratulations and se-se of profound happiness on the aus-
picious oceasion of His Majeaty’s Silver Jubilee, and the r earnest prayers for His Majesty's
ong life and reign ™.

Sir, T d»em it a privilege to move this Motion, as it exprz2sses the universal
fooling of desp regard for the person of His Imparial Mijesty ths Kinz Empsaror.
In moving this Mbtion I have bsan authorisad by my Party to say as follows.
We have our diffsrences, and at timoes serious diffarences, with the Govern-
ment of the day, but we fe:l that this should not deter us from whole-heartedly
joining in offering our respectful congratulations to His Impoarial Majesty the
King Emperor on the historic occasion of the Silver Jubiles celebrations of
his reign. While it is true that His Impoarial Majesty is above politics, we
recall with pride that in the Royal Proclamation inauzurating the existing
constitution and in the Royal M»2ssage sent through His Royal Hichnoss the
Duke of Connaught, His Majesty promised us developm:nt towards fullness
of political freedom and tha achievemont of swaraj. Thouzh since the
exit of the late Mr. Montagu the British Governmont would appaar to have
ohanged its angle of vision and to have gono back on its promisss, the fact
‘remyins that the reign of His Majesty has marked thes daclaration of a new
ideal in regard to the political evolution of India. We hop> that the Govern-
ment will still see its way to honour the Royal pledges and we earnsstly pray
that His Majesty may live long and that he may soon see the grant of Domi.
nion Self-government to India under the agis of th> British Crown.

T trust that this Motion will commend itself to all shades of opinion in
this Council and will be passed with acclamation and that you, Sir, will convey
it to His Excellenoy the Viceroy for submission to His Majesty at the earliest

possible date. (Applauss.)

Tae HonNourasrLe TtaB ‘PRESIDENT: I will requast Honourable
Momber: to be as brief as possible and avoid all controversial matters.

SaverarL HoxouraBLE MBvBER3: No spaaches ars nioassary. Woe all
-a3ree.

Taw HovovrasLe Rara CHARANIIT SINGH (Punjab : Nominited Non-
-Official) : Sir, it is a mattar for great gratification that in a few days’ time
His Imperial Majesty shall have completed 25 years of his beneficent reign.
Woe are indsed thankful to the Almighty for giving us this opportunity of
oelebrating this auspicious occasion. It is tharefors only right and proper
that this Council should respactfully offsr to His Imperial Majesty an ex-
pression of their deep devotion and loyalty to his Person and Throne and their
respaotful congratulations and sense of profound happiness on ths auspicious
oocasion of the Silver Jubiles, and their earnest prayers for His Majesty’s
long life and reign. It was with this object, Sir, that I gave notice of this
Rosolution more than two months ago and I am glad to find that all sections
of this Honourable House have receiveéd it with enthusiasm. (Applause.)

I had the honour and privilege to be invitad to His Impoarial Majesty’s
Coronation and haye also had tha hanour of being prassated to His Majesty

-duriny my subsequoant visits to Enzland. I can tharafore spaak with personal
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and affectionate solicitude the interests of us all. His Majesty fulfils all the
ideals of kingship and wisdom and justice have always been the guardians of"
his throne. From evory place of worship and from the tabernacle of every.
heart prayers will go up to Heaven for his happiness. In conclusion I would
request you, Sir, to ask this Council to pass this Resolution standing.

Tre HoxovraBLE KuNwaR JAGDISH PRASAD (Leader of the House) :
Sir, the Empire will soon be celebrating the 25th anniversary of the accession
to the throne of His Majesty the King Emperor. It is in harmony with the
deep-seated traditions of loyalty of the Indian people to the person of their
Sovereign that the Council of State should by this Motion convey its humble
and loyal congratulations to His Majesty. Sir, the reign of His Majesty has.
been one of the most momentous in history. Soon after he had ascended the
throne came the Great War. While the world saw the tragic crash of thrones
and the downfall of empircs, the British Crown emerged from this great ordeal
stronger than ever and more firmly established in the affections and loyal
devotion of its people.  Ard, Sir, the reason was not far to seek. His Majesty
identified himself with the righteous ideals of his people, with their joys
and sorrows, and his ceaseless devotion to duty drew the people nearer to-
him and stee]ed their determination to see that the war was prosecuted to a
successful issue. And then, Sir, another most memorable event occurred.
More than a million people from this country crossed the seas in su port of
the cause which their Emperor and the Empire were battling. This lp
Sir, as one of the greatest events in the history of the relations between %ndm
and England. The sight of thousands of men of alien race, of a different
religion, hurrying to the support of the Empire in a time of great crisis, of
great peril, appealed to the imagination and to the idealism of the British
people in a manner they had never done before, and that I regard as one of
the turning points in the history of the relations between the two countries.
It left a deep impress on subsequent political events. I think it will be con-
oeded that it paved the way for India to reach its ultimate goal as an equal
partner in that Comity of Nations known as the British Empire. The first
step was taken in 1921. I am confident that when the dust of political con-
troversy is laid low, His Majesty’s reign will be regarded by the chronicler of
the future as one of the most momentous epochs in the constitutional develop-
ment of this country.

Sir, T and those sitting behind me associate ourselves with other Honour-
able Members in humbly and dutifully and loyally congratulating His Majesty
on this most joyous occasion and in wishing His Majesty many years of a pros-

percus and peaceful reign. (Applause )

Tre HoxourapLr THE PRESIDENT : It appears to be the general
desire to pass this Motion without many speeches ?

SzvERAL HONOURABLE l{mnm: Yes, no speeches.

TeHE HoROURABLE KEAN BARADUR SYED ABDUL HAFEEZ (East Bengal :
Mubammadan) : We should like to speak on behalf of our constituencies.

SeEvERaL HoNOURABLE MxmBERS: No, no. No speeches.

Tae HoNoUraBLE S8i1yep MOHAMED PADSHAH Samis BamADUR
(Madras : Muhammadan) : I would like to speak on behalf of a Party,
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TaE HoNOURABLE THE PRESIDENT : Then I would be obliged to ask
all Honourable Members to speak.
(The Honourable the President asked those Members who wished to speak and.
those who did not desire any more speeches, respectively, to rise in their
places, and announced that the majority was against further speeches.)

THE HonouraBLE THE PRESIDENT : Honourable Members, I wish to.
whole-heartedly associate myself with what has fallen from the Honourable
Lala Ram Saran Das, the Honourable Raja Charanjit Singh and the Honour-
able Leader of the House and I congratulate the Members of this supreme
Council in India on their sagacity and wisdom in bringing forward this Motion.
today (Applause) and wishing to pass it unanimously. Honourable-
Members will rise in their places when I read the Motion.

(Honourable Members stood up.)

** This Council requests His Excellency the Viceroy to convey to His Imperial Majesty
the King Emperor an expression of their deep devotion and loyalty to his Person and
Throne, and their respectful congratulations and sense of profound happiness on the-
auspicious occasion of His Majesty's Silver Jubilee, and their earnest prayers for His

Majesty's long life and reign *’.
The Motion was put and carried unanimously.

TeE HoNoUurABLE THE PRESIDENT : I will convey, Honourable Lala
Ram Saran Das, the sentiments expressed in your Motion to His Excellency -
the Viceroy and request him to communicate the sense of loyalty and devo-
tion on the part of this Council to His Majesty the King Emperor.

Tee HoNOURABLE Rar BAHADUR Lara RAM SARAN DAS: I thank.
you, Sir.

The Council then adjourned sine dse,



CORRIGENDUM.

In Council of State Debates of the 11th February, 1935, Vol. I, page 14,
in the answer to part (c) of question No. 26 in the first line for *‘ findings ”
read * finding ”’, in the second line for ‘‘ Indians "’read *‘ India '’ and in the
third line for *‘ their "’ read *‘ her "',
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Motion for Adjournment e —— during

" Mohurrum. 897:98.

Question fre number of ~ which
occurred in India from the st of
January, 1934 up to the presens
time. 680-91.

Question (short notice) re ——— at Fo-
rozabad, Agra district. 891.96.

COMPETTTIVE EXAMINATION—

See * OPEN —".

CONCESSION—

See *“ Long TerM ——',
CONDITIONS OF BERVIOB—
. 8ee ' New —",
CONGRATULATIONS—

—— to the Hon. 8ir Bertrand (ilancy,
the Hon. Nawab Malik Sir Moham.
mad Hayat Khan Noon, the Hon.
Nawab Khwaja Habibullah of Dacca,

~the  Hon. Khan Bahadut Mian Al

Bukhsh M' hammead Hussain and the
Hon, Bir Alan Parsons, recipients
of Honours. 37-38.
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CONSTITUTIONAL REFOBM—-
See * INpIAN —'.

CONTRACTS—

Btatement (laid on the table)n—
with vendors on the East Indien
Railway, otc. 337-38. .

CONVENTION—
Statement (laid on the table). re ——
between United Kingdom and Pohnd
relating to tonnage m

. certificates. 33-36.
‘CORRESPONDENCE—

Question re —— of detenus in the Déoli
Camp Jail. 188.89.

COUNCIL OF STATE—

Question re—
Eleetions for the —.  15.
New elections to the ——. 677.

Question (short notioe) re new elections
to the 896.97

OUNOIL OF STATE SITTINGS—
Question re number of —— during the
budget sessions, 1930 to 1934. 831.
.Craix, Hon. S HENRY—

Motion for Adjournment re refasal of
the Government of Indu to hold a

ublio enquir, Ka‘r‘pcln c

gxsturbmeas y’IM 758! e
Cusrous DoTY~—

Question re collected on goods

able under Item No. 63 in the
First Schedule to Aot XXXII of
1934 during the third quarterof the
last three years. 673.

D

Derexqe EXPENDITURE—

Statement (laid on the. takls). re meduo-
tion in —— and pace of Indmmza-
tion. 16-17.

DEFENCE or INDIA—

Question r¢ basis of caloulation adapted
by His Majesty’s Government in
fxing the contribution of Rs. 2 orores

towards the cost of the 673.
Dxrxi—
See ** INTER AND Triep Crass CoM-
unrm'u

See ** THIRD Ouu COMPARTMENTS .
See * THROUGR CARRIAGRS .
See * TraIN ™.

¢

Dxrorx Caxe Jart—

Question re oonespondanm of detenus
in the ——. 188.89

Dxnmmu. ENQUIRY—

. Question re result of the —— hald by
the Inspector of Post Offices, Jaipur,
into the complaints made
Suab-Postmaster, Kotputli. 670-’11..

DEPARTMENT OF COMMERCE—

Election of two non-official Mem|
to the Standing COmmttee forT
. 086.

Motion for the election of two non-
official Members to the Bta.ndm
Committee for the ——. '40. ''"

Dn;rm or Enuc;_non, Heavrs
VERY m . w LR

Elechon of two non-official Members
to the B8tanding Committee for
the ——. 200.

Motion for the election of two non-
official Members to the Standing
Committee for the ——. 89.

DEPARTMENT OF INDUSTRIES AND La-
BOUR—

Motion for the election of two non-
official Members to the Standing
Committee for the —. 89.

DETENUS—

Qpestion re correspondence of —— in
" the Deoli Camp Jail. 188-89.

ng'moss,vHon. St DAviD—

Cinematograph (Amendment) Bill—
Motion to consider. 227-28.

Eleotion of the to the Central
Advisory Council for Railways. 838.

General discussion of the General
Budget for 1935-36. 418, 451-53.

General discussion of the Railway
Budget for 1935-36. 267-69.

Indian Finance Bill—

‘Motion to consider. 7986, 808, 812.

Indi?ln Naturalization (Amendment)
Bill—

Motion to consider. 223.

Indian Tariff (Amendment) Bill—
Motion to consider. 726.

Indian Tea Cess Amendment Bill—
Motion to consider. 742.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
134-87, 159.

Nomination of the —— as & member
of the Committee on Petitions. " 87,

Bosolutwn re—

Aoccomumodation in the Western Court
forMcmbeuofﬂnLegmhtm 370.
Import of foreign rice.  341-43.




INDEX TO COUNOIL OF .STATE DEBATES. P

Dxvaposs, HoN. 81 Davip—contd.
. JRosolution re—contd.
" Reoruitment of all classes to the
Indian Army. B851.°
Steps to check the increase in populé~
tion. 604, 616.

DIRROTOR OF CIVIL AVIATION—

See * OFFICE OF THE —— .
DISTURBANCES—

Question (short notice) re—
Exeoution and burial of Abdul

Quayum and ——at Katachi, 8491
48

Poct;nonement of the execution of
Abdul Quayum and — in Kara-
chi. 644-47.

Docr LapourErs Bri— :
.See * INDIAN —— ” under * BriL ™.

Drarr CONVENTION—

Resolution re—-

' Non-ratification of the —— ensuring
benefit or allowances to the in-
xsolu_nmﬂy unemployed, etc. 654-

Non-ratification of the —— for the
regulation of hours of work in
automatic sheet-glass works. 650-
b54. ’

Durreizs’ QUARTERS—

Question re bathrooms in ——, Minto
Road. 46568, -

Dury—
" See ** EXCISE —— "',
See ** ImPORT — ',
See ** Sucar Excise — .

E

EASTERN BENGAL RArLway—
See * —— " under ““ RATLWAY(8) .

EArr INDIAN RAILWAY—

Ses *‘ —— " under * RArLwAY(8) *'.

EpvoarioN, HEALTH AND Lawps, DE-
PARTMENT OF— N
Election of two non-official Members
C %o thegtanding Committee for the
liotion.for tbe election of two non-

official Members to :the Standing
Committes for the ——. 39.

ELROTIONS —
Question re—
—< for the Council of State. 18.
New —— to the Council of State.
6717.
Question (short notice) re new —- to
the Council of State. 896.97.

ErLRoTORAL RoLIS—

Reeolution re education of the slec.
torate and preparation of ——, eto.
357-617. i

ELECTORATE—
Resolution re education of the —— and
paration of eleotoral rolls, eté.
57-67.

EMIGRATION—

.Hlection of four non-official Members
;o the Standing Committee on ——.
36.
Motion for the eleation of four non-
official Members for the Standing
Committee on ——. 219.

ENLIsTMENT—

Question ‘re eligibility of Vaishyas for
in the Indian Army. 702.
Resolution re of the Sayyid oom-

gx&unity in the Indian Army. 674-

ExaMiNaTION—
Ses *INpIAN CIviL SgRyrop — .

Exoavarion—
See ‘‘ ARCH.MOLOGICAL —— .

Excrsx Dory—.
Question re—
" Amount realised from the —— on
matches. 2886.
—— oollected on sugar, matches and
steel. 673. o
—— on sugar. 10,

Resolution re exemption of s
factories established on co-operative
lines from the —. 102-99.

Statement (hidson the table) re ——

on sugsr. .
See *“ Sugar — ',

ExXBoUTION—
Question (short noti;se) "—1;1-
- and i A v

and disturbanoces at
48

Postpo;nement of the of Abdul
Quayum and disturbances in Ka-
rachi. 644-47,

Exeenorrune—

l See “ DeFENCE — "',
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Exrress, 13.Up—
Qn;lo;.iqn e ——, Bast Indian Railway.

FACTORIRS—
‘Bee “ Grass —— ",
" See ** MaTcH —— "
See * ORDNANCE —— .
See ** SUGAR — ',

Facronres Bomui—
See ** —— " under “ BrLpL .

Fans—

‘Question re provision of
class earriages. 11.

in third

an.-r-Hmns, Hox. Kuaw Bnmvn
- M1aN Sip—

Aligorh Muslim University (Amend-
ment) Bill—
Motion to introduce. 578.

- Motion to consider. 646.

‘Motion to pass. 650,

Cinematograph (Amendment) Bill—
Motion to consider. 225, .

Motion for the election of four non-
official Members for the Standing
Committee on Emieration. 219.

Motion for the election of two none.
official Members to the Standin
Committee for the Department o
Educat on, Health and Landa. 39.

Motion re Report of the Joint Com-
mittee on Indian Conatitutional
Rcform. 41, 96, 100, 108, 148, 150-
56, 161, 162, 184.

VAledler speeches in connect.\on with
the retirement of the ——. 679.88,

FEROZABAD—
Sees * CoMmunNarL Rror *.

Frovaxce By, 1935—
See * INDIAN —— ** under *‘ Brryr ",

FrvaNcaAL CONDITION OF ABSAM—
Resolution re ———. 639-40.

FIREARME—

Question v¢ murder of Caesim Maho-

med Maiter in South Africa and the

gsegsion  Of ——— b\ Indians in
atal. 234

FRINnG—

Queation ré recent —— by  troops
during the disturbances at Kamhi
889-90.

OF 'STATE DEBATHS.

Foop—

Question re arrangements for the
of—-to.})iﬁ onwm

ships.
FRrEIGRTS—
See *‘ CoaL —— ",
G
Gawpm, Mgr.—

Question re ban on ——'s visit to the
- North-West Frontier Provinoe. 180.

Gas—

See homxuonv —_,
See “ Tear —— .

GENERAL BuparT—

.General discussion of the —— for 19365-
86. 3894-463.

:. Message from . His Exoellency the
Governor General appointing days
for the presentation and gemeral
- disoussion of the ——,

« Presentation of the
383-89.

- for 1985-86.

GHAZANFAR ALl KHAN, HoN. RAJA—

Cinematograph (Amendment) Bill—
Motion to consider. 229.

Motion to pass. 230-31.

Election of the —— to the Btanding
Committee (or Roads. - 588.

General discussion of the General
Budget for 1835-36. 437-41.

General discursion of ‘the Railway
Budget for 1086-36. 244-47.

Indian Finance Bill—

Motion to vonsider. 768, 769, 775,
7196, 808-09.

Motion for Adjournment re refural of
the Government of India to hold a
public enquiry into the Karachi dis-
turbances. 743-46, 1750, 1762, 758,
7859, 760, 761, 762, 76? 764.

Motion re Repon of Joint Committee
on Indian Constitutional Reform.
43-48, 901-102, 109, 113, 120, 125,
146, 159, 161, 162,

Oath of Office. 1.

Indian Tariflf (Amendment) Bill—
Point of order raised by the —— as

- to whether Government is in order
in bringing in & Motion which ie
identival in nature to that of a
Resolution moved earlier in the
session. 733-83. -

Motion to pams. 736-38.
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GRazANPAR ALl KuAN, HON. Rada—conid.

Point of order raised by.ﬂm——-u
to whethar a specaker is entitled to
refer to an amendment or Resoiution
which has been withdrawn. 304.

Point of order raised by the as to

“whether it is not in thé power of the
Chair to ark Government to 'give a
definite reply to a particular ques-
tion. 769.

Question ye—

Arrangements for the supply of food
‘to pilgrims ‘on board pgrgrim shipa,
587.

Attachment of a passenger carriage
to the ballast train running Between
Hearanpur to Chunoowala and
Rawal (Charibwal) stations, North
Westetrn Railway. 7-8.

Casual leave allowed to Buperinten-
derite: of Post' Offices, ' 588. -

Communal compoeition of the minis.
terial staff employed in the Office
of the Director of Civil Aviation.
678-79.

Construction of a railway line from
Haranpur to Jalalpur  Kikna
(Jhelum district) by the North

. ‘Woettern Railway. 8.

Construction of quarters for miners
émployed at the Khewra salt
mines. 8.

Factors taken into consideration
when granting honorary King's
Commissions to Viceroy's Com-
miesioned cfficers. T90.

Holding of the Indian Civil Service
examination on Jumma-tul-wida
and Id-ul-Fitr holidaye. 618.

Number of officers of the Salt De.
partment stationed at Khewra. 8.

Request by the Jhelum District
Board that the railway bridge on

the Jhelum River between Maluk-
wal and: Haranpur stations, North
Weatern Railway, be made fit for
- motor traffic. 7.

Question (short notice) re postpomement
of the execution of Abdul Quayum
and disturbances in  Karachi.
644-47. :

Question (supplementary) re—

Casual leave allowed to Superinten-
dents of Post Officen. 588.

Construction of quarters for miners
employed at the- Khewra salt

. mines, 8, oL

Exccution and burial of Abdul
Quayum and disturbances at
Karachi. 648,

Holdisg of the Indian Civil Service
examination on Jumma-tul-wida
and Id-ul-Fitr holidays. 0§16.

Goazangar Al Kman, Hox. Raja—
concld.

Question (supplementary) re—coniéd.

Postponement of the exeoution of
Abdul' Quayum and disturbances
in Karachi. 646,

Request by the Jhelum Distriot
Board that the railway btidue on
‘the' Jhelum River between Malak.
wal and Haranpur stations, North
Western Railway, be made fit for
motor traffic. 7.

Reeolution re—

Continned protection to wheat grow-

. ersin India. 477. ,

Damage caused by the Salt Range
and Khewra salt mines to cultur-

.. able lands. 572, 580-92, 596-09.

Education of the electorate and pre
paration of electoral rolls, ete.
857-60, 361, 366-67.

Enlistment of the Sayyid commu.
nity in the Indian Army. ' 674-77,
579, 683-85.

Establithment of a Ministry of
Communications. 569, 571,
Inquirv -into conditions of horse-
breeding colonist-. 328-31, 333.
Recruitment of “all’ classes to the
Itf;gian Army. 652155, 566, &00,.

. 562.

Reduction of British soldiers in

India. 288, 205-97, 6.

Grosax, HON. MR. J¥OTSNANATE—
Oath of Office. 1.

Grosr Mavuwx, HoN., Mg. BATYENDRA.

CHANDRA—

Elecetion of the —=— to the Standing:
Committee for -the Drpartment o
Commerce. 586. e

Indian Tariff (Amendment) Bill—
Motion to consider. 718-19, 728,

Nomination of the as a8 member of
the Committee on Petitions. 37.

Point of order raised by the -i—— ‘th':

ly to a questinn - given in
E})g?;lative Assembly being put for-
- ward as & reply to a question asked
~  in’ the Council of State, a¢ without
those answers before Members
supplemen ary questions could ‘not
be asked. 669.

'‘Question re—

Appointmen! of chairman and vice-
chairmen of wvarious port trusts,

- 881, !

Cost of the temporary sir<ondition.
ing plant in the Legislative Aseem.
bly Chamber, New De hi. 830,

Number of Biitish officers ho ding
the King’s Comminseion in the
Indian Army from 1928 to 1934.
829-80.
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GuosE Mavrix, HON. MR. SATYENDRA
CHANDRA-—cCONtd-

Question re—aoontd.

_Number of Council of State sit-
tings during he budget sessions
1930 to 1934. 831.

Number of Indian officers and
Indian other ranks placed on the
pension list after the Great War.
829.

Number of Indian officers - holding
the King’s Commission who were
employed in administrative
branches of the Indian Army from
1932 to 1034. 832.

Transfer of Indian Medical Service
officers to the Presideney of
Bengal. 828.

Vocational training of Indian soldiers
with a view to employment after
discharge. 830.

. Rasolution re—
Continued protection to wheat
growers in India. 472, 476.
Recruitment of all classes to the
Indian Army. 548,
Salt Additional Import Duty (Extend-
ing) Bill—
Motion to cousider. 889-800.
GrAnSTONE, HON. MR. 8. D.—

Eleotion of the —— .to the Central
Advisory Council for Railways. 3388.

General disenssion of the General
Budget for 1936-36. 425-27.

Indian Finance Bill—
Motion to consider. 789.91.

AraNcy, Hon. B1R BERTRAND—

Congratulations to the on the
Honour conferred on him. 37.
Oath of Office. 1, 667.

‘GLass FACTORIES—

Quesation re number of —— in India.
516-18.

Grass, Hon, Mr. J. B.—

‘General discussion of the General
Budget for 1035-36. 441-42.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
178-76.

Resolution re import of foreign rice.
345-47, 352.

GOUNDER, Hox. Ma. V. C. VELLINGIRI—

Qeneral discussionn of the Railway

- ‘Budge! for 1935-86. 272.73.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
144-486, 164.

Resdolution re exemption of sugar fac-
tories ostablished on co-operative
lincs from the excise duty. 196.

‘QCVERNMENT BrUirpiwes—
Question re insurance of ——. 832,

‘GOVERNMENT INTERMEDIATE ' CoLimem
HosTEL, DACOA—
Statement (laid on the table) re billet-
ing of troops in the ——=, 17,

GOVERNNENT OFFICIALS—

Motion for Adjournment s¢ inguiry by
tribunals into the conduct of ——.
832.-34. .

GOVERNMENT OF INDIA—-

Motion for Adjournment re refusal of
the to hold a public enquiry
into tho Karachi disturbances. 702-
03, 743.66.

Question re sterling held by the ——
on 31st December, 1034. 15.16.

GOVERNMENT OF INDIA Brr—
See ** —— " under * BrLL ™.

COVERNMENT OF INDIA PRESSES—

Resolution re State Railway and ——
- 311-26.

GOVERNMENT OF IND1A PrEss, New
DeLmi—
Question re—
Appointment of an apprentioe in the
Rs. 200—10-—260 grade. 670.
Qualifying test for appointment as
readers in the 667.-68.
Supersession of readers in the ——
y their juniors. 670.

GOVERNNENT OF INDIA BECRETABRIAT—

Statement (laid on the table) re number
of unpassed clerks employed tem-
porarily in the routine division in
the —. 19-27.

GovrErNOoR GENERAL, Hi8 EXOBLLENCY

THE—

‘Message from —— appointing days
for the presentation and ' general
discussion of the General Budget.
36. B

Meesage from —— appointing days for
the presentation and general dis-
cussion of the Railway Budget. 36.

Message from directing that the
heads of expenditure specified in
sub-gection (i) of section 67A of the
‘Government of India Act shall be
open to discussion when the Budget
is under consideration. 36.

Message from nominating
Members of the Council of Btate to
be on the Panel of Chairmen. 36.

Message from forwarding his
certificate and recommendation to
the Indian Finance Bill, 1985,
which the Legislative Assembly hes

to pass in the form recom-
mended by him. 693.




INDBX TO COUNOIL OF STATE DERATES..

GrrAT WaR—

Question re number of Indian officers
and Indian other ranks placed on
the pension list after the —o.
829.

Grigo, Hon. 8in James—

Indian ¥Finance Bill—
Motion to consider. 769, 814.-22,

GUaRDE—

Statement (laid on the table) re ——
of the Allahabad Division, East
Indian Railv ay. 29.

H

HABIBULIAH OF Dacca, Hon. Nawas
Knwaja—

Congratulations to the —— on the
Honour conferr d on him. 37.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
114, 142,

Question (supplementary) re execution
and burial of Abdul Quayum and
disturbances at Karachi. 048.

Resolution re—

Continued tection to wheat
girowers in India. 476.

Reduction of British soldiers in
India. 300.

Enlistment of the Sayyid community
in the Indian Army. §79.

Recruitment of all classes to the
Indian Army. 546.

Haye z, HoN. KuaN BauADUR Syrp
ABDUL—

Election of the —— to the Central
Agvisory Council for Railways.
338.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
102.04.

Nomination of the = as a member
of the Committee cn Pelitions. 37,
Resoluticn re establishment of a Minis-

try of Commuunicationr. 669.

Havrerr, HoN. MR, M. G.—

Cinematograph (Amendment) Bill—
Motion to introduce. 40.

Motion to consider. 223-25, 226,
228-29.
Motion to pass. 230, 232.

Indian Naturalization (Amendment)
Bill—

Motion to consider. 220-22.
Motion to pass. 228.

Motion for Adjournment re refusal of
the Government of India to hold &
public enquiry into the Karachi dis-
turbances. 747.51, 756, 756.

1

Harrerr, HoN. MR. M. G.~—contd,
Parsi Marriage and Divorce Bill—
Motion for. reference to Joint Belect
Committee. 381-82.
Resolution re— .
Education of thle elestorate and
preparation of electoral rolls, etc.
364-66. . o
Steps to check the increase in
population.. 620.25, 629.
HARANPUR—
See * RatTLwaY Lz ™.

HaraNpUr STATION, NORTH WEXSTERN
RArLway—

See * PASSENGER CARRIAGE .
See *“ RazLwAY Bripar .

HABRDWAR—
See “ THROUGH CARRIAGES .

HEADp OFFICES—

Question re number of postal divisions
and — in Assam. 674.

HieHE COURTS—

Question re number of appeals against
acquittals from Sessions Courts to

Hvpus—

Question re percentage of —— in the
Office of Director of Civil Avia-
tion. 678.

HoLiDAYS—

Quecstion re holding of the Indian Civil
Bervioe rxaminat on on Jumma-tul-
wida and Id-ul-ftr 16.

Hi1s MAJESTY'S COVERNMENT—
See “DE¥ENCE oF INDIA .

HoxNorary KiNe’s CoMMISS ONS—
See “ Kina’s COMMISSIONS ',

HoNOURS—

Congratulations to the Hon. 8ir
Bertrand Glancy, the Hon. Nawab
Malik Sir Mohammad Hayat Khan
Noon. the Hon. Nawab Khwaja
Habibullah of Dacca, the Hon.
Khan Bahadur Misan Ali Baksh
Muhammad Hussain and the Hon.
ggrs%hn Parsons, recipients of ———,

Homsx-BREEDING COLONISTS—

Reeolution re inquiry into conditions
of —— 328.33.
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Hossaiw Ixamn, How. Mp—

Cinemsatograph Amendment) Bille

- Motion to vons der. 285-26.

Motion to pass. 231.

General discussion of the General
Budget.for 1935-36. 401-08, 422.
Gen discussion of the Railway

Budget for 1935-36. 238-38.

Indian Finauoce Bill—

Motion to consider. 812, 816, 817,
818, 819, 820, 821, 822, 823, 8432,
844-61, 872, 881, 883, 884.

Indian Naturalization (Amendment)
Bill—

. Motion to consider. 222.

Indian Tariff (Amendment) Bill—
Motion to consider. 725-30.

Motion for Adjournment re—

Inquiry by ribunals into the conduct
of Government official:. 832-34,

Refusal of the Government of India
to hold a public enquiry into the
Karachi disturbances, 751, 754-
56, 768, 769, 760, 761, 762, 763,
764, 765.

"Motion re Report of Joint Committee
on Indian Constitutional Reform.
65, 106-14, 117, 118, 121, 123, 153,
161, 163-64, 178-81.

Point of order raised by the —— that
it is unparliamentary for an Hem.
Member to call another Hon. Member
‘ irresponaible ., 367,

“Quention re—

Amount debited to the head ** Reduo-
tion and Avoidance of Debt ” and
net excess expenditure over income
during the 18t Apri, 1927 to 3lst
March, 1934. 673-74.

Basis of calculation adopted by His
Mojesty’'s Government in fixing
the contr'bution o Rs. 2 crores
towards the cost of the Defence of
India. 673.

Capitation charges. }'1'151336. hich

Com -man ways w
thgaagvem}:g:ﬁ of Indi.;';y have an
option of purchasing. 466.

Customs duty collected on
chargeable under Item No. 88 in
the First Schedule to Act XXXIT
of 1934 during the third quarter
of the last three years. 673.

Duties of the Army in India in case

of attack. 671.
‘Elections for the Council of State.
16

Bx ise duty collected on sugar,
matches and steel. 673,

‘Imports of protected stee! gouds.
14. .

Interest on Ways and Means Ad-
vances during 1934-36. 16.

Period of service in the various
arms of .the. Indian Army. 671,

Proportion fixed for Muslims and

" other minor.ties in each provinoe
in certain departments. @74.

HO88AIN IMaM, HON, MR.—contd.
Question re—contd.

Recruiting. areas and castes who
’6(:;;“37% Indian Army in 1932,

Sterling held by the Government of
}nu’ia on 38ist December, 1034,
5.16. )

Question (short notice) re—
Amendment of the Indian Life
Assurance Act. 337,
Working of the Indian Income-tax
Act. 836.37.

Question (supplementary) re—

Arrangements for the supply of food
t:)s spilgrims on board pi'grim ships,
<) .

Bathrooms in duftries’ uarte
Minto Road. 466. auarters,

Capitation charges. 14, 3386.

Communal riot at Ferozabad, Agra
district. 804, 895.

Elle:tiona for the Council of State,

Execution and burial of Abdul
Quayurn and disturbances at
Karachi. .

Interest on Ways and Means Ad-
vances during 1034.35. 15, '
Martial and ‘non-martial classes.

466-67.
Negv 9eoleuctiom to the Council of State.
Number of Indian officers and Indian
other ranks placed on the pension
lint after the Great War. 829,
Poxtponement of the oxecution of
Abdul Quayum and disturbances
in Karachi. 647, )

Re:olution re—

Building up of an Indian Mercantile
Mar e, 490-92, 495,

Continued protection to wheat
growers in Indin. 470, 472.74,
475, 4717, 478, 479, 481,

Enlistment of the Sayyid communi
in the Indian Army. 6577.78, 580,

Establishment of a Ministty of Com.
munircations. 570. )

Establishment of an Industrial Coun-
eil  507-09.

Government of India and
Railway Presses. 820-21, 322,

lmgport of foreign rice.” 843-45, 353,
35¢.

Non-ratification of the Draft Con-
vention ensuring benefit or allow.
ances to the mvoluntarily un.
employed e o 6/8-60.

Non- atifica ion of the Draft [on.
vention for the rcgulation of hours
of work in autocmatie sheet-glass
works, ' 653.

Recruitinent of all classes in the
Iz;ﬂi;ﬁn‘ Army. 548, 548, 581, .555-
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Hossarnx Inam, How. M.—contd
Resolution, re—contd.
- Beduction. of British soldiers in
Iudia. 202-95, 200, 300, 308.
Steps to check the increase in
tion. 601.07, 612, 613, GIO.
817, 619, 624, 630-29.
Unemployment. 530.

Houss or WorRK—

Resolution re¢ non-.ratification of the
Draft Convention for the regulation
of —— in automatic sheet-glass
works. 6850-54.

I
Jogp CONTRAOCTORS—

Question re Mesars. G. 8. Patterson
and Co., ——. 302.

AmpERIAYL. CAEMIOALS, LTD.—

Question re terms on which the long
fﬁrm concession was granted to ——,

IMPERIAL COUNCIL OF AGRICULTURAL
RESEARCR—

Question - re researches made by the
—— in the field of Indian agricul-
tural produce. b514.

IMPORTS—

Question re—
—— ol protected steel goods. 14.
—— of rice into India. 187.

Resgolution re —— of foralgn rice.
333, 330-57.

IMPORT DUTY—

Question re representations from the.
sugar industry in regard to the ——
op sugar, etc. 13,

IsDIAN AGRICULTURAL PRODUCE—

Question re researches made by th®
Imperial Council of "Agricultural
Research in the field of 514.

INDIAN ArRORAFT Brir—
Ses *“——" under “BiLL”.

JNDIAN ARMY—
Question re—

Eligibility of Vaishyas for enlist-
ment in the —. 702.

Number of British officers holding
the King’s Commission in. the.
———from 1923 to 1934. 829-30.

Number of Indian officers holding
the King’s Commission who were
employed in administrative
branches of the —— from 1933 to

1034. 832,

InDIAN ARMY —coMd.

Question re—ooned.
Period of servicein the varions
arms of the — 671,

Recruiting areas and castes who
joined the —— in 1082. 671-72.
Resolution re—
Enlistment of the Sayyid communi-
ty in the . B74-85.
Recruitment of all classes to. the
—. B41-68.

INDIAN ARMY (AMENDMENT) BOI—
S” “_____" undel' COBm n.
I¥pIAX ARMY ORDNANCE CORPB—

Question ré number of Indians employed
in the 9.

IxpiAN ARMY Spmoran  CERTONIOATS
or EDUCATION—

Question re—
Number of Viceroy’s commissioned
officers holding the ——. 9.
Standard of, and number of Indians
holding, the

INpIAX CARRIAGE BY AIR Bmri—
See *“ —— " under “ Bor .

Inniax Civin SERVICR—

Question  re representation of Vaishyas
in the . 467,

IwniaN CIvit SERVICE EXAMINATION—
Question re holding of the —— on
Jumma-tul-wida and Id-ul-fitr
holidays. 516.
INDIAN CONSTITUTIONAL REromM—
Motion re Report of the Joint Coms
mittee on ——, 41-186
InpIAN Doox LaBOURERS BIri—
See * —— "' under ‘“Bmyr"”.

Inpiax Fivawos Bon, 1935
See *‘ —— " under “ Bor ™.

INDIAN INCOME-TAX AOT—
Question (short notice) re working of
the ——. 336-37.
INpDiIAN  INcOMB-TAX
Bror—
See * —— * under * BoL'

INDIANTBATION—

Queation re — of higher .ppo
ments in ordnanoe factories. 2.

(AMENDMENT,
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INDIANISATION— cotiid.

Question (short notice) re Commiittees
+on. the ——— of the : rmy since 1920,
303.-94.

Statement (laid on, the table) 172 re-
duotion in defence expenditum a,nd
pace of —— . 16-17.

INDIAN  JATLS COMMITTER—

Question reé Recommendation of the
—— relating to Jail Libraries.
187.88.

InpIaN LIFe ABSCRANCE AoT— ‘
Question (short notice) re amendment
of the 337.

IxDIAN MEDICAL SERVICE OFFICERS—

Question re transfer of to the
presxdency of Bengal. 828,

Resolution re recruitment of, ——
by open competitive examination
in India. 630-38.

INDIAN MERCANTILE MARINE—

Resolution re building up of an ——.
482-501.

INDIAN Mrics CATTLE PROTECTION
BrLr—

See ** —— " under * By "’

INDIAN MINES (AMENDMENT) Brip—
See ‘* —— " under ““ Brir *.

INDIAN NATURALIZATION (Anmmm:m‘)
Brni—
See ** ——- "’ under * BiLL V.

INDIAN Navy (DiscrrLiNe) Brrr-—
See ¢ —-"" under ‘ BrLr ”,

TniAN OFFICERE—

Question re—
\Inmbker of ——— an(lim Indian other
ranks placed on t pengion list
after' thg Great War. 629. n

Number of —— holding King's
Commissions in the Army Educa-
tional Corps. 9.

Number of holding the King's

Commission who were employed
in administrative branches of the
Iggmn Army from 1932 to 1984.

JNDIAN OTRER RANKS—

Question re—
Number of Indian officers and ——
placed on the pension liat after
hhe Great War. 829,
Number o! Viceroy's OOmmxasaoned
officers and —— who have had
;8n univensity edusation. 10,

INpiAN PosTs nm
PARTMENT—

Election of two non-offitidl  Meghbers
to tha Stnndmg Commrtwe ‘for the

Motum for the election of two non-
official Membeéia to the Bt;ndmg
Committe: for the —, 40; '

mmmns Dx-

INDIAN RUBBER CONTHOL BILL—
. 8See 4 —— " under * BrLr ™.

INnzANS—
Question re—
Alleged grievances of -—— in

Zanzibar., 643. ) .
Murder of Cassim Mshomed Maitér
in South Africa and the possession

of firearms by —— in Natal.
234.
Number of —— employed in the

I‘;xdio.nv Army Ordnance Corpe.

Number of ——in the various
branches of the Military En.
gineering Bervices, Royal Tank
Corpy, ete.  10-11.

Standard of, and number of ——
holding, the Indian Army Bpecial
Certificate of Education. 10.

INDIAN SOLDIERS—

Quecstion re—
Number of British and —— by
u;ns on lst Octuber, 1934. 288.
84,
Vocational training of with a
view to employment after dis-
charge. 830.

INDIAN BTATRS—
See * CIviL SERVICES o —— ',

INDIAN STORES DEPARTMENT—
Question re amount of stores pur--

chased by the . 287.
INDIAN TARIFF (AMENDMENT) Brir—
See ‘‘ —— * under ‘“ Bmr .

INDIAN TARIFF Brir—
See ‘‘ —— " under “ Bny .’

InDiaAN Tma CEss AMENDMENT Brrr—
See “ —— '’ under * By ™',

Inp1aAx TrA Cres CoMurrrrR—
Statement (laid on the table) re —.
20-30.

INnntax Trosrs (AMENDMENT) Bror—
See *“ —— " under * BrLL *.
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Iwoounsrax AOT—
Sees * INDIAN —_",

Imocous-rax (AMENDMENT) Brix—
Ses * IpIAN —— " under * BrLL ",

Ixpo-Brrmisy TRADR AGREEMENT—
Question re —. 6.7, 12,

Ixp0-BUBMA TRADE RELATIONS—
Question reé ——. 835-36.
INDUSTRIAL COUNCIL—
Resolution re establishment of an
— 503-12.
INDUSTRIES AND LABOUB, DEPANTMENT
or—

tion .for the election of two non-
official Members to the  Standing
Committee for the —, 30,

TnerEOTOR OF FosT OFFICES, JAIPUR—
Question re result of the departmental

enquiry held by the —— into the
complaints made pfainlt the BSub-
Postmaster, Kotputli. 670-71.
INSURANOE—
on re —— of Government
buildiugs. 832.

‘IwsvBancE Poricizs—
See * PosTAL —— ",

| .
InTER AND THIED Crass Company.
MENTB—

Question re removal of —— between
Lucknow and Delhi via Moradabad.
515.

‘Twrrxn Crass Warrrne RooMs—

Statement (laid on the table) re ——
at Allahabad andPrayag anéd third
class waiting hall at Allahabad,
East Indian Railway. 28.

) ‘
Question re—
—— accruing to Mubammedan-

on the War Loan and other
6B-'o_lnds issued by Government.

—— on Ways and Means Advances
during 1834-35. 15.

Irox a¥p StEEXL DuTmes Brir—
See ¢ —— " under * Brir*.

J

JAaD1sH PrAsAp, HoN. KUNWAR—

Indian Finance Bill—
Motion to consider. 808-12.
Oath of Office. 689.

Jaaprsr Prasap, HoN. Rar BARADUR
Lara— .

Election of the to the Standing
Committee for the Department of
Education, Health and ds. 200.

General discussion of the General
Budget for 1035-36, 443.45.

Gene discussion of the Railway
Budget for 1935-36. 256-58.

Indian Finance Bill— M’

Motion to consider. 780, 788,
879-81.

Indian Tariff (Amendment) Bill—

Motion to comsider. 730.

" Motion re— M-

%xprewion of loyalty and devotion
to Hi- Majesty the King-Emperor
‘on bis Silver Jubilee. 948.

‘Report of Joint Committee on Indian
Constitutional Reiorm. 79-83.

Nomination of the as a member

of the Committee on Petitions. 87.

Question re—

Eligibility of Vaishyas -for enfidt-
ment in the Indian Army. 702.

Grant of option to refuse appoint.
mente in Army Headquarters and
wait for eppointments in civil
offices to civilian clerks, ete.
468.

Introduction of new conditious of
service for 'Army Headquarters
offices. 468.

Loss of revenue if the half-tola
weight for letters is increased to

a tola. 467.

Martial and non-martial clasces.
466.67.

Number of plass factories in India.
516-18.

Representation. of Vaishyas in the
Indien Civil Bervice. 467.
Runping of through carriages from
Delhi to Bardwar on the North
Western and East Indian Rail-
\way sections wvia Meerut, ete.
701.02.
Use of lachrymatory or tcar gas
for dispersir'\g mobs, 701, i
Question (supplementery) re repre-
sentation «)ngaiehyuryin the In&an
. Civil Bervice, 467.
Resolution re—
Building up of an Indian Mercantile
Maripe, 482.-85, 500-01.
Continned protection to wheas
growers in Indis. 476.77.
Establishment of & Ministry of
-Communications.  570.



18 INDEX TO COUNOIL OF STATE DEBATES.

JacpisH Prasap, Hon. Rar Bauapur
LALA —contd.
Resolution re—contd.
Recruitment of all classes to the
‘Indian Army. 563.
Unemployment. 521-24, 528, 531,
532, 539-40.

JATLS COMMITTEE—-

Ses ‘‘ INDIAN ——— .

JAIL LIBRARIES—

Quoastion r¢ recommendation of the
Indian Jailz Committeo relating to
187.88.

JALALPUR KIKNAN (JAELUM DISTRIOT)—
Ses *‘ RaiLway LiNe .

JEELUM DIsTRIOT BOARD—

Question re recg:est by the —— that
the railway bridge on the Jhelum
River between Malakwal and Haran-
pur stations, North Weatern Rail-
Y;ay. be made fit for motor traffic.

JasLuM RIvER—
8es “ RaiLwaY DBaIipag .

JINNAH, MR.—

Question re result of discussion on the
amendment of —— to the Resolu-
tion on the Joint Parliamentary
Committee’s Report. 101,

Jorxson, HoNn.Mr. J. N.G.—
Oath of Offics. 1.

JoINT COMMITTEE—

Motion re Report of the —— on Indian
Constitutional Reform. 41-186.
gy
JOINT PARLIAMENTARY
REPORT—

Question re—
Recommendations of the Government
of India on the ——. 283.
,Result of discussion on the amend-
ment of Mr. Jinnah to the Re-
eolution on the ——, 101,

CoMurrTER'S

K

Kanxar, Hox. Me. VINAYAR VITHAL—

General discussion of the General
Budget for 1936-36. 416-19,

Indian Finance Bill—
Motion to consider. 835-40.

Motion for Adjournment re refusal
of the Government of India to
bhold & public enquiry into the
Karachi distarbances. 75354, 756.

KALIXAR, HON. MR, VINAYAK VITHAL—
contd. .

Question re—

Appointment of an apprentice in
the Government of India Press,
New Delhi, in the Rs. 200—10—
250 grade. 670.

Period for which Managers, Govern-
ment of Tndia Preeses, Calcutta,
New Delhi, Simmla and Aligarh
can be posted at one stations
668-69. .

Postal inwurunce policles.  201-02,

Result of the depertmental en-
quiry held by the Inspector of
Post -Offices, Jaipur, into the
complaints made against the Sub-
Postmaster, Kotputli. 670-71.

Bupersession of Readers in the Gov-
ernment of India Press, ' New
Delhi, by their juniors. 87C.

Question (short notice) re communal
riot at Ferozabad, Agra distriot.

801.96.

Resolution re—

- Advancement of loans on the se.
ourity of postal insurance poli-
cies. 325-26, 328,

Education of the electorate and
n;p::aﬁon of electoral rolls, ete.
61-02.

Non.ratification of the Draft Con-
vention for the regulation of hours
of work in automatic sheet.glass
worka., 652-58.

Reduction of British soldiers in
India. 303.04.

EAMESEWAR BSINGE oOr IDARBHANGA,
HoN. MAHARAJAT HIRAJA Bre—

Indian Finance Bill—
Motion to consider. 791-94.
Motion re Report of Joint Committee
on Indian Constitutional Reform.
53-57.

EKARACHI DISTURBANCES—

Motion for Adjournment re refusal
of the Government of India to
hold a public enquiry into the ——.
20203, 743-68.

Question re recent firing by troops
during the ——, 689-00.

Kes * DISTURBANCES ',

Kxxnva Lanp ENQUuIRY CoMMITTEE Ru.

PORT—

Question re 11-12.

Kuararpr, Hon. Mr. G. 8.—

Indian Finance Bill— .
Motion to consider. 825,

Motion for Adjournment re refusal of
the Government of India to hold a
public enquiry into the Karachi
disturbances, 747, 750.

Motion re Report of Joint Committee
on Indian Constitutional . Reform.
120, 121, 131-33.
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Xaararoe, HON. MR. G, 8.—contd,

Remolition re— :
Government of Indis and Btate
Railway Presses. 316-19, 322, 323,
Steps to check the increase in popula-
tion. 604, 605, 607: 608.

EKHEWRA—

See *“ Orricens *.
8ee ‘‘ BALT DEPARTMENT *.

.KrrewraA SALT MINgS—

Question re construetion of quarters for
miners employed at the ——, 8.

Resolution re damage ocaused by the
Salt Range and —— to culturable
lands. 571-72, 589-600.

Kipwar, How. Saarkr Musaiz HosarNn—
'Question re —

Number of communa! riots which
occurred in India from the lst of
-January, 1934 up to the present
time. 690-91.

Pay and allowanses of ticket exam-
iners on certain State Railways.
392.93.

-Recent firing by troops during the
glsturbuxoes at Karachi. 689.

0

Einag's CoMMISSIONS—

‘Question re—
Factors teken into consideration
when grantmg honorary to
Vgnooeroys Commissioned officers.

‘Number of British officers holding
the in the Indian, Army
from 1928 to 1934, 829-30.

‘Number of Indian officers holding
—— in the Army Eduocational
Corpa. 9.

XEme Evrrror, His MaixsTY THE—

Moti: n re expression of loyalty and
devotion to —— on his Silver Jubilee.
906-09.

L

LACERYMATORY GaS—
‘Question re use of tear or —— for dis-
persing mobs. 701.
Iaave—
Bos “ Canyar —-",
EmgrsLATION—

Resolution re —— for the compulsory
g:’x;nng of aloohol in motor spirit.
-80

ImeisrATIYRE ASSEMBLY CHAMBER—
Question re cost of the temporary air-
%oenlg:tmnmg plant in the ——, New

LETTERS—

Question re—

Loss of revenue if the half-tola weight
for —— is8 increased to a to
467. .

Result on postal revenues due to re-
duced charges on ——, ete., during
1934. 514.18.

Lingantes—
Ses * Jarr, —",
Lz AssURANOR ACT—
See ** INpIAN ——"',

LiTeRATE RECRUITE—
‘ Question 7¢ ——— in the mechanical
gmnch of State-managed Railways.
35.
Laoyp, Hox. Mz, A. H—
Oath of Office. 767.

alt Additional Import Duty (Extend-
ing) Bill—
- Motion to consider. 901, 802.08.

Loax(8)—

Resolution re advancement of —— on
the security of postal insurance
policies. 325.28,

See ** War .

LooAL ADVISORY COMMITTEES—

Question re issue of passes to members
of —. 233-34.

LoNDON CHAMBER OF COMMERCE—
Question re alleged opposition of the
—— to the Zanuibar Clove Growers’
Association. 643.

Loxa TErM CONCESSION—
Question re terms on which the ——
m g:ianted to Imperial Chemicals,
. 13,

LoyAury—
Moticn re expression of —— and devo-

tion to His Majesty the King-Em
or ou his Silver Xubxlee 9086, 9.

Locxwow—
Ses “INTER AND TaIRD CLass CoM.
PARTMENT .
Ses “TrIRn CLASS COMPARTMENT ",
Ses “ TRaTN .
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Lowey, Howx. LIxvTENANT-COLONNL
A ¥, R
"Oath of Office. 889,

M

Mapeas Crry HNDU TEurrxs Brir—
8es ** —— " under * Bour. *',

Mizaxwar Stamroxn, NomTm WrsTERN
Raway—
Ses “RarLway Bnmu"

MaArARIA—

Question re utility of totequins..and
other derivatives in the treatment of
876-77.

GovERNMENT OF INDIA

MANAGERS,
PRESSE —
Question fe period for which —,

Calcutta, New Delhi, Bimla and Ak,
g:r&h can be posted at one station.
69.

MarTIAL CLASSES—
Question re ——— and non-martial class-
es. 466-67.

Marouxs—
Question re—
Amount realised from the excise
duty on ——. 286.
Excise duty collected on sugar, ————
and steel, 673,

‘MaTor FAOTORIRS—
Statement (1aid on the table) re number
of indigenous —— in India. 518-
21,

MmorAwicaL LierrERs (Excise Dury)
BrLL—
See *“ —— " under “Bmr".

MeERUT—
See *“ TEROUGH CARRIAGES ",

MrunoTrA, HON. Rar Bamapum Lava

MATHURA

Motion for Adjournment re refusal of
(t):he Government of India to hold a
public enquiry into the Karachi dis-
turbances  763. ¢ Joint

Motion re Report of Join
c:':tltmlru.lm.n p(l‘,onstntutxona.l Reform.
187-40, 141.448]11“

-Indian Finance Bill— '
Motion to consider. 794-800, 819,

Indian Mines (Amendment) Bill—
Motion to consider. 904-05.

Indian Tariff (Amendment) Bill—
Consideration of clause 2. 782.

) Motixon to pass. 733-86.
uestion re— .

QAlleged grievanoes of Indiams in

Zanzibar, 643.

MumroTRA, HON, RAr BaWADUR Lavas
MATHURA PRASAD—cond,

Qnestion re—econtd.

Alleged apposition, of the Tondon
Chamber of Commeree to the Zangi--
lé:; Clove Growers’ Association.

Amendments to the Government of"
India Bill which have been sent
by the Government of India. 643--

44.
Ban on Mr. Gendhi’s visit to ‘the
North West Frontier -Province. .

Exclse duty on sugar. 190,

Fall in sterling and preceutions taken -
by the Government of India. 644.

Messrs. G. 8. Patterson md Co., Ice
Contractors. 392.

Messrs. Teplitz Aerated Wa.fars Co.,.
Lahore. 301-92,

Military airships.. 284.

‘Indo-British Trade Agreement. 6-7.

Noev'r, 7electmns to the Council of State,

Number of British and Indian soldiers-

by arms on lst October, 1934,
283.84.

Percontage of Hindus in the Office of

:hes Director of Civil Aviation.
78.

Preferential treatment accorded to
Anglo-Indians in the Office of ‘the
Diroctor of Civil Aviation. 677-78.

Recommendations of the Government-
of India on the Report of the Joins
Parliamentary Committee. 233,

Rolease of Pandit Jawahar Lal.
Nehru and other civil disobedience

risoners on the occasion of the-
ilver Jubilee celebrations. 513,

Result of discussion on the amend-
ment of Mr. Jinnah to the Resolu-
tion on the Joint Parliamentary
Committoe’s Report. 101.

Zanzibar Decrees. 233,

. Question (short notice) re—
Communal riot at Ferozabad, Agrs
district. 891-96.
New clections to the Council of State.
896-97.

Question (supplementary) re—

Ban on Mr. Gandhi’s visit to the
North West Frontier Province.
189.

Communal riot at Forozabad, ‘Agn
district. 804, 898..

Detention of Mr. Sarat Chendra Bose,
ex-Alderman, Calcutta Cqrpora-
tion. 3-4.

Elections for the Couneil of State.

15.
Indo-British Trade Agreement. 847,
Meesre. Teplitz Acrated Waters Co.,
Labore. 391, 392. .
New 8(e;‘l)e(:tnoms to the Oouncd of State.

v
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Aﬁnor,g, Hay, Ral BaBADUR Laza
IATRURA Plus.u)—condd

Qmﬁon (supplomentlry) re~~contd.
Restilt of discussion on’the aménd-
ment of Mr. Jinnah to the Resolus
tion on the Joint Parliamentary
Committee’s Report. 18}. .
.Resolution re—
Exemption of sugar factories estab-
lished on co-operative lines from
ge excise duty. 192.96, 187, 198.

Legislation for the compulsory mix-
ing of alcohol in motor spirit
372-75, 379-80.

Recruitn ent of Indian Medical Sor-
vice officers by open competitive

examination in India. 830-32,
636-317.

Reduction of British soldiers in
India. 288-92, 300, 308, 309-10, -

8&}: J)Add;tmnal Import Duty (Extend-
g) Bill—

Motion to consider. 900-01, 902,

Muvox, HoN, Diwax BaEADUR Bm

RAMUNNI—

Election of the to the Standing
Committee for the Department of
Education, Health and Lands. 200.

~‘General discussion of ‘the General
Budget for 1985-88. 423.25.°

"Motion re Report of Joint Committee
(;n Indian Constitutional R@fol‘m

26.29.

Resolution re—
Import of foreign xice. 347.48, ]
Bteps to check'the inctease in popula-
tion. 618-20.

“MERCANTILE MARINE—
" See * INDIAN —— ",

mesacr—

=~ from His Excellency the Governor-
General appointing days for the pre-
sentation and gene discussion of

- the General Budget. 36.

—— from His Exoellency the Governor
General appointing days for the pre-
seritation and general discussion of
the Railway Budget. 36.

from His Excclicney the Governor
General dirccting that the hesds of
expenditure specified in sub-section
1 (3) of section 67 A of the Govern-
- ment of India Act shall be open to
discussion when the budget is under
oconsiderntion. 36.
from His Excellency the Governor
General forwarding his certificate
and recommendation to the Indian
Finanoce RBill, 1935, which :the Legis-
- lative Assembly has failed to;pass in
cthe form recomnended by him. -693.

MESSAGR—Contd.
~—— from His Exce ¢ the Governor
General nominating ombem of the

Council of State to be on the Panel of
Chairmen. 36.
—— from the Legislative Assembly
ooneumng in the Resolution recom-
.- xoending that the Parsi Marriage and
Divoree Bill be committed to & Joint
Committee of the Legislative Assem-
bly and Council of State. 693:

Muor QaTTid PROTECTION BrLi—
Ses ** INDYAN — *' under ¢ By .

Question re —. 284.

MirrTARY ENGINEERING SERVICRS—
‘Question re number of Indians in the
various branches of the. » Royal
Teank Corps, etc. 10-11.

Mmier, HoN, Mz, E —

Election of the to the Standing
’‘Committee for Roads. 588.
General discuesion of the General
‘Budget for 1935-36. 40911, 459,
. 'Geneml discussion ' of the Railway
" Budget for 1035-38. 247-50.
Motion re Report of Joint Committes
on Indien Constmut:ond Reform.
70-783.
"Nommutmn of the —— to tho Panel of
‘Chairmen. 36.
Resolution re legislation for the ocom.-
pulsory mixing of aleohol in motor
spirit. 375-76.

MrvERsS—

Quest:on re construction of quarters for
Bloyed at the Khewra salp

xmnes

Minzs (Amnum) Brr—
See * INDIAN —— u.nder o Bn.t. ”,

MINISTERIAL STAYP—

Question re communal composition of
the —— employed in the Office of
tl;e Director of Civil Aviation. 6768.

79,

MINIsTRY OF COMMUNICATIONS—

Resolution re establishment of & ——-,-
568-71.

MiNisTRY OF TRANSPORT—
Q&fion-n establishment of 8 ——.
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MINORITIES —

Question e proportion fixed for Muslims
and other in each provinoe in
oertain departmente. 674.

MrroaerL, Hon. Mg, D.G—

Indian Mines (Amendment) Bill—
Motion to congider. 903-04, 805, 606.
Motion to pass. 9086.

Motion for the election of three non-
official Members to the Btanding
Committee for Roads. 39.

Motion for the election of two non-
official Members to the Standing
Comamittee for the Department of
Industries and Labour. 39.

Motion for the election of two non-
official Members to the Standing
Commiittee for the Indian Posts .and
Telegraphs Department. 40.

Resolution re—

Accommodation in the Western Court
for Members of the Legislature.
870-71. )

Establishment of a Ministry of Com-
munications. 669, 5§70, 571.

Establishment of an Industrial
Council. 508, 509-11. )

Government of India and State Rail-
way Presses. 320, 321-25.

Non-ratification of the Draft Con-
vention ensuring benefit or allow-
ances to the involuntarily un-
employed, eto. 654-56, 658, 680,
662-64.

Non-ratification of the Dreft Con-
vention for the regulation of bours
of work in automatic sheet-glass
works, 650-51, 653.

Unemployment. 525, 536-39.

MoBs—
Question re use of lachrymatory or
gas for dispersing . 701,
MorURRUN—

Motion for Adjournment re communal
riots during —. 897.88.

MONRTARY ASSISTANCE—

Question re grant of —— to Mr. Subash
Chandra Bose. 466.

MoORADABAD—

See ‘‘ InTER AND TEIRD CLABS COM-
PARTMENT : *’,
See ** THIRP CLASS COMPARTMENTS *'.
, Ses “TRAIN",

MOTION FOR ADJOURNMENT re—

Communal riots during Mohurrum.
897-08.

- Inquiry by tribunals into the eonduct
of Government officials. 832-84.

MOTION ¥OR ADJOURNMENT ré—oontd.

Refusal of the Government of India to-
hold a public enquiry into the Karadchi
disturbances. 702-03, 743-66.

Morion re—

Expression of lbyaky and devotion to-
His Majesty the King-Emperor on
his Silver Jubilee. 906.09.

Repord of the Joint Committee om
ltsxgim Constitutional Reform. 41-.

Moror SprrIT—

"Resolution re legislation for the com--
g;lgsosgy mixing of aleohol in ——.

Moror TRAFFIO—

Question re request by the Jhelum
District Board that the railway
bridge on the Jhelum River between
Malakwal and Haranpur stations,
North Western Railway, be made fi¢
for —. 1.

MURAMMADANE—

Question re interest accruing t0 ——
on the War Loan and other Bonds
issued by Guvernment. 677.

MusAMMAD DIix, HoN. KBEAN BABADUR:
CHAUDRI—

General discussion of the General
Budget for 1936-36. 422-23.

Indian Finance Bill—
Motion to consider. 881,

Motion re Report of Joint Committee on.
Indian Constitutional Reform. 60
70.

Resolution re dmﬁ caused by the-*
Salt Range and ewra salt mines
to egricultural lands. 592.

Musamyap Hussalw, Honx.
Banapuvr Muax Arx BuxsE—

Congratulations to the —— on the-
Honour conferred on him. 87.

Kaan.

MurDER—

Queetion re —— of Cassim Mahomed:
Maiter in South Africa and the-
gloueesion of firearms by Indians in.

atal, 234.

MusrIiMe—
Question re proportion fixed for —
and other minorities in each provinoce~
in certain departments. 674.
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Naroy, Hox. Mr. Y, RANGANAYARALU—
General discussion of the General Bud-
get for 1035-36. 273.78.
Resolution re import of foreign rice.
361-52.
NATAL—
See *“ FIREARMS *'.
See ** INDIANS .
N;_-mmmnnon (AMENDMENT) Brrz—
See ‘ INDIAN —— ”’ under * BmL ',

Navy (DiscrrriNg) BiLL— v
See *“ INDIAN —— ” under * Brup ™,

NEGOTIABLE INSTRUMENTS (AMEND-
MENT ——
See ¢ ——* under *“ By .

NrrRU, PANDIT JAWARAR LAL—
Question re release of and other

civil disobedience prisoners on the
occasion of the Silver Jubilee cele-
brations. 518.

NEw CONDITIONS OF SERVIOR—

Question re introduction of —— for
Army Headquarters Offices. 468,

NEw RaTES OF Pay—

Question re for Ordnance Facto-
ries, etc.

Nrxox, Hon. MR. J. C.—
Oath of Office, 689.

NoN-MARTIAL CLASSES—
Question re martial and ——. 466-67.

Noox, Ho~N. NawaB Maux Ste Momax-
MAD Havar Kran—

Congratulations to. the. —— . on the
Honour conferred on him. 37,
Motion re Report of Joint Committes.
~ on Indian Constitutional Reform.
' 64, 101, 146-47.
Resolution re—
Inquiry into conditions of horse-
breeding colonists. 330. ) .
Recruitment of all classes to the
.'gxsledm' ‘Army. 6542, b560-52, 588,
Steps to check the increase in popula-
tion. 606.

NoareerN INpra Sirr RsvwuE Dm-
PARTMENT—
Question re annugl cost incurred by the
for salt preventive work inydh-
tricta. 2856-86. . .

NorTe WreTeaN RAmLway—
Ses *—— " under * RalLway(s)™.

NorTH WEBT FRONTIER PROVINCE—

Question re ban on Mr. Gandhi’s visis
to the —. 189. .

Nores—
Statcment /laid on the table) re Com-
mercial 1'reaties and affecting
India. 707-09.

Noycr, Hon, 81R FRANK—

Resolution re advancement of loans on
the security of postal insurence polie
cies. 826.27,

(o}

OaTH OF OFFICE—

A’?“""’ the Hon. Mr. BShantides.
35.

Ghazanfar Ali Khan, Hon. Raja. 1.
Ghosal, Hon. Mr. Jy otenanath. 1.
Glancy, Hon. Sir. Bertrand. 1, 667.
Jagdish Prasad, Hon. Kunwar. 689,
Johnson, Hon. Mr. J. N,, G. 1.
Lloyd, the Hon. Mr. A. H. 767.
Lumby, Hon. Lieutenant-Colonel A. F.
R. 689.

Nixon, Hon. Mr. J. C. 689.

Spraweon, Hcn. Major-General
C. A. 0613.

Tallents, Hon. Mr. P.C. 1.
\Williame, Hon. Mr. A. deC. 767.
Yamin Khan, Hcn. Mr. Mchenmad. 1,

OrricE OF TRE DIRECTOR OF CIVIk
AVIATION—

Question re—

Communal ccmposition of the minis-
terial stafi employed in the —,
678-79.

Percentage of Hindus in the ——,
678.

Preforential treatment acvorded to
Anglo-Indians in the ——* 677
78.

Ormcers—
Question re number of —— of the Salé
Department etationed at Khewrs.
. See ** INDIAN —— ",
" See ** Ixpiax MEDICAL SERVIOR —— *,

Ses* WickroY’s COMMISSBIONEC—~ —",
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OrEx COMPRTITIVEFEXAMINATION—

Resohution ‘re recruitment of Indian
Medical Service officers by ——in
India. 630.38. : :

OTRER RANEKS—
Ses * INDIAN —— .

Dﬁuu TRADE AGRREMENT—

Statement (laid on the table) re Report
of the Committoe of the Council of
ftate on the —— —202-14.

OTTAWA TRADE AGREEMENT Rum
1932—

Statoment (laid on the table) re further
amendments made in the

Orrawa Taape AormeMeNT (SUrPLE,
MENTARY)—

Stafement (laid on the table) re —— .
30-33.

ORBRDNRANOE FACTORIKS —
Question re—

Indianisation of higher appointmeats
in — ., 692,

New rates of pay far —— , etc. 692.

P

Pansnan Sants Bamapus, How, Saryap
Mo - :

Eleodion of the to the Central
Advisery Coungil for Railways, 338,
General discussion of the General
Budget for 1935-36. 447-49.
Indian Finance Bill—
Motion to consider. 866-69.
Indian Tariff (Amendment) Bill—
Motion to consider, 717-18.

. Motion for Adjournment re refusal of
the Government of Indis to hold &
public enquiry into the Karachi dis-
turbanzes. 758-58.

Motion re Report of Joint Committee on
Indian Constitutional Reform. 114-
18.

Resolution re—

Building up of an Indian Mercantils
Marine. 499-500.

Enlistment of the Sayyid community
in the Indian Army. 68182,

Bstablishment of a Ministry of.Com-
munications. 6§70, = . -

Government of India and State Rail-

" way Presses. 319-20.

Import of foreign rice. 380-51. -

Paxplr, HON. SARDA BERI JAGAWNATHE
Masamras—

Election of the —— to the Standing
‘Committee on Emigration. 238.
General discussion of the General
Budget for 1936-36. 411-12, '
Indian Finance Bill—
Motion to congider. 803.

PANEL OF CHAIBMEN—

Message from His Excellency the
Governor General nominating Mem.
bers of the Council of Btate to be
on the . 8

Parst MARRIAGE AND D1VOROE Brir—
See ® —— " under “ BiLr ™.

PARsSONS, Sip AraN—

Congratulations to ——on the Honour
conferred on him. 38.

PAS§PYGER CARRIAGE—

Question re attachment of a —— to the
ballast train running between Haran-
pur to Chunoowala and Rawal
(Gharibwal) stations, North Western
Railway. 7-8. i

Passws—

Question re issue of —— to members of,
Local Advikory Committees. 238-34,

PATTRRSON AND CO., Mrrgns. (. S —
Question ¢ ——, Ico Contracto:s,
302,
Pay—
See ** NEw Rares oy — .
See * REVISTD SCALES OF — ™.
PAY AND ALLOWANOIS-—
Question re of ticket examiners on
“cortain Btate Railways. 892.93.°

Pureron Lisr—

Question r¢ number of Indian officers
and Indian other ranks placed on the
. —— after the Great War. 820.
PRERIOp OF SERVICE—
Question f¢ —— in the various arms of
the Indian Army. 671, .

PRTITIONS—
Question #e withholding of ———add=
ressed to higher authorities. £.
Parrrions, COMMITIES ON—
Constitution of the w. 87;
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“PrreoLxuM Briri—

See * —— " under * Bmy ™.
“PrLGRIMS—

Question re arrangements for the uupply

of food to —— on board pilgrin ships.
587.

"Preonry Spres—
"Question re arrangements for the
supply of 'il‘quto pilgrims on board
B87.

‘Ptarrorm TIOCKETS—

"Question re sale of- ot stations of
the East Indian, Eastern Bengal and
Bengal Nagpur Railways. 1.2.

Pornr or ORDER—

R raised as to whether a speaker is
entitled to refer to an amendment or
resolution which has been withdrawn.
808. '

" .~ raised as to ‘whether it is not in the
power of the Chair o ask Government
to give a definite reply to a particylar
question. 769. ’

-—— raised that a Resolution of a speci-
fic nature cannot be meved:if it is
eovered by another Resolution of a
general nature already discussed.
576.717. o :

raised that it is unparliamentary

for an Hon. Member to call another
laiaon. Member | *irresponsible ™.
7. : :

See * ConvENTION .1
§ee “ TONNAGE MEASUREMENT CERTI-

FICATES .
‘PoLIOTRES—
_ fee * PosrAL INsURANCE —— ",
POPULATION—
Resolution resteps to cheok the increase
)

PorT TRUSTS—

Question re appointment of Chairmen
and Vice-Chairmen of various
631.

--Statement (laid on the table) re Asgam-
ese claims in the ——, 18,

PosTAL Drvismowsi— .
“Question fe number of ~— and head
offiées in Amsera.: 674, )

PosTaL INsURANOR Poricmmeg—
Question r¢ — . 201.02,

Resolution re advancement of loans on
.+ the -security of —— . 3826.28.

POSTAL REVENUES—
Question re result on due to re-
duced charges on letters, eto., during
1934. 514-15.

Post Orvicre—
See.. * SUPERINTENDENTS OF —— "

Posrg AND TELEGRAPHS DBEPARTMENT—
See’ * INDIAN —— ',

PrAYAG—
" Bes *“INTHR Crass Warrive Roous ",

PREPERENTIAL TRAEATMENT—
Question re accorded to Ax;glo-
Indians in the Office of the Director

of Civil Aviation. 677-78.

PresipeNT, HON. THE—

Statement by the on the future:
course of business. 694-700.

Pprss(xs)—
See ** GOVERNMENT OF INDIA —— "',
See ‘‘ STATE RAILWAY —— ',

PRISONERS—
Ses “Ruep SgrT —— ",

ProTEOTED STERL GOODB—
Quastion re imports.of ——, 14,

PUBLIC SERVICE COMMISSION—

Question re method adopted by the ——.—
and departments in examining can-
didates for particular posts. 667,

Q
QUARTERMASTERS—

Question re eligibility of Viceroy’s com.
missioned officers for appointment a
of battalions. 9.10,

QUARTERS—
Quegﬁon re construction of for
miners employed at the Khowrs
salt mines. 8,

See “ DU¥TRIES' —— *,

QUrNINE— .
‘ Question re—
Purchase of —— by provinces and
;t.;a;hofﬁmd oinchone bark.
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QUININE—contd.

Questiofi re—contd.
Sale of . 675-76.

Supply of free —— to the rural popu-
ation. 676.

R
RAp10 RECEIVING—
Question re

287-88.

RaGHUNANDAN Prasap Sinew, How,
‘Raja—

Indian Milch Cattle Protection Bill—
 Motion to introduce. 638-39.

Motion re Report of Joint Committes
on Indian Constitutional Reform.
104-06.

Question re—

Researchea made by the Imperial
Council of Agricultural Research in
the ficld of Indian agricultural
produce. 514, ,

Result on postal revenues due to
reduced charges on letters, etc.,dur-
ing 1034. 514-15. ‘

13-Up Express, East Indian Rail-
way. 513.

Rannway(s)—

Bengal Nagpur
Question re sale of platform tickets
at stations of the East Indian,
Eastern Bengal and . 180
Central Advisory Council for -
Election of six non-official Membe:
to the 338. :
Motion for the election of six non-
official Members for the ——,
219.
Compeany-managed ——
Question ¢ —— whioch the Govern.
ment of India have an option of
purchasing., 468, ‘

East Indian ——

Question re—

Running of through carriages from
Delhi to Hardwar on the North
Western and —— seotious via
Meerut, ete, 701-02.

Bale of platform tickete at stations
of the Eastern Bengal, Bengal
Nagpur and —— . 1-2.

13-Up Exprees, 513.

Statement (laid on the table) re—

Contracts with vendors on the —.
337.38, :

Guards ofztohe Allahabad Division,

Inter .olass.waiting rooms at
Allahabad and Prayag and third
olass waiting hall, Allahabad,

8 y

—

28.
Remgangs railway bridge, —.
i '

RAILWAY (8)——contd.

Eastern Bengal ——

Question re sale of platform tickete
at stations of the East Indian,.
Bengal Nagpur and —. 1.2,

North Western —— '

Question re—

Attachment of a passenger carriage-
to the ballast train running be-

tween Haranpur to Chunocowals
and Rawal (Gharibwal) stations,
—_—. 7.8,

Construction of a railway line from:.

Haranpur to Jalalpur Kiknan.
(Jhelum District)by the ——. 8..

Request by the Jhelum District
Board that the railway bridge
between Malakwal and Harane

ur stations, , be made fit
or motor traffic. 7.

Running of through carriages from.

Delhi to Hardwar on the East

Indian and - sections via
Meerut, etc. 701-02.
State
Question re pay and allowances of’
ticket examiners on certain -
392-93.
State-managed ——

Questiom re literate recruits jn the
Mechanical Branch of ——, 3888..

RALwAY BRIDGE—

Question re request by the Jhelum Dis-
trict Board that the on the-
Jhelum River between Malekwal and
Haranpur stations, North Western
Railway, be made fit for motor
traffic. 7.

Raizway BupgeET—

General discussion of the
36, 236-81.

Message from His Exoellency the
Governor General appointing de
for the presentation and general dis-
cussion of the —. 36.

Presentation of the —— for 1938-36.
214-19.

for 1985

Ramnway LiNp—

Question re construction of & ——
from Haranpur to Jalalpur Kiknan
(Jhelum District) by the North Wes-
tern Railway. 8.

RAMGANGA RArLWAY Bminax—

Statement (laid on the table) re ——,
East Indian ‘Railway: 28.30.



INDEX TO COUNCIL OF STATE DEBATES. '

Rax Sazax Das, Hox. Rar Bamanuas

Lava—

General discussion of the General
Budget for 1935.36. 431-33, 439,
440, 486, 457, 459, 462,

General discussion of the Railway
Budget for 1935-36. 250-63, 28
259.

Indian Finance Bill— \
Motion to consider. 775, 780, 812,

816, 817, 818, 819, 821, 822, 826,
835, 873, 874-79, 885-86, 887,
Consideration of clause 2. 888, 880.

Indian Tariff (Amendment) Bill—
Motion to comsider. 715-17, 781.
Motion to pass. 736.

Indian Tea Cess Amendment Bill—
Motion to consider. 748.

Motion re—

Expression of loyalty and devotion to
His Majesty the King-Emperor on
his Silver Jubilee. 907.

Report of Joint Committee on Indian
Constitutional Reform. 42, B57-64,
102, 151, 162, 153, 156, 181-83, 183,
184.

‘Nomination of the —— to the Panel of
Chairmen. 38.

Question re—
Establishment of a

Transport. 335.

Indo-Burma trade relations. 835-386.

Literate recruits in the mechanical
branch of State-managed ralways.
335.

Revised scales of pay for the all-
India and the superior ocentral
services. 587.

Question (supplementary) re Indo-
British Trade Agreement. 6-7.

Resolution re—

Damage caused by the Salt Range
and Khewra salt mines to agrioul-
tural lands. 593.

Establishment of a Ministry of Com-
munications. 568-70.

Recruitment of Indian Medical Ser-
vice officers by open competitive
examination in India. 632, 634-
85, 636, 637.

Unemployment. 532-34, 537, 538.

Ministry of

RATES OF PAY—
See “ NEw —— .

Rawal (GEARISWAL) SraTION, NoOmBTH
-WESTERN RAILWAY—

See * PassENGER CARRIAGE ",

READERS—

- Question re—

Qu;lifying test for appointment as -
-——in the Government of Indis
Press, New Delhi. 667-68.

Bupersession of in the Govern- .
ment of India Press, New Delhi, by
their juniors. 670.

' RECRUITING AREAS—

Question re angd castes who joined
the Indien Army in 1832. 671.72.

RECRUITMENT—
Resolution re—
——of all classes to the Indian:
Army. 0541-68.
———of Indian Medical Service offi-
cers by open competitive examina=-
" tion in India. 630-38. .

RECRUITE—
See *‘ LITERATE ——

”

RED SHIRT PRISONERS—

Question re number of and those -
convicted under section 124A of the
Indian Penal Code. 12.

Statemen (laid on the table) re
number of ——— convicted of offences:
involving violence. 10.

“REDUCTION AND AVOIDANCE OF DEBT—""
Question re amount debited to the
head and net excess expendi-
ture over income during the lst:
April, 1927 to 38lst March, 193¢,
673-74.
REPEALING AND AMENDING BmLr—
Ses *‘—— " under ‘ BiIrn”.
RESEARCHES—

Question re made by the Imperial-:
Council of Agricultural Research
in the fleld of Indien agricultural
produce. b514.

ReszrvE BANk oF Inpia (NorE Ra.

sunp) Ruwnes, 1935—

Statement (laid on the table) re ——:
703-06.

RxeoLUTION—

Question re result of discussion on the.
amendment of Mr. Jinnah to.
the on the Joint Parliament.
Cammittee’s Report. 191.

RBSOLUTION re—

Acoommodation in the Western Courd
for Members of the Legislature.
368.72.

Advancement of loans on the security
;:0 postal insurance policies. 826~
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- JRESOLUTIONR re—contd.

. Building up of an Indian Merm’n\e
Marine. 482-501.

- Continued protectxon ta wheat growers
in Tudia. ' 469-82.

Damage caused by the Salt Range
. and Khewra salt mines to oul-
turable lands. 571-72, 589-600.

. Education of the ‘electorate and

preparation of electoral rolls, eto, .

357-87.

’LiEnhsbmont of the 8ayyid communi-
ty in the Indian Army. 574-885.

"Establishment of a mestry of
Communications. 568-T1. -

Eitablishment of an Industrial Oonn-

© cil. 503-12.

. Exomption of sugar factories es-
tablished on co:operative lines from
the excise duty. 192.99.

Financial condition of Aseam. 639-40,

Government of India and Btate Rul-
way Presses. 311-25.

Import of foreign rice. 338, 389-57.
"Inquiry into conditions of horse.
breeding coloniste. * 328-33, .
Legmlatmn for the compulsory mix-

i;i’g sgf aloohol ‘in motor  spirit.

Non-ratification of the Draft Con-
vention ensuring benefit or alfow-
ances to the involuntarily unem-
ployed, eto. 854-06.

Non-ruatification of the Draft Conven-
tion for the- regulation of hours of
work in automatic sheet glass works.
850-54.

‘Reormcment.of all: olauestot-helnd an
Army. 541-68.

!Recmltment of Indian Medical Ser-
viee officers by open oomzpetmvu
examination in India. 630-38

" Reduction of British soldiers: ‘in
8 India. 288-311.
teps to check the increase in u
tlr:n 601-29, POP
Unemployment. 521-41.
‘RETTREMENT—

"Waledictory speoches in connection with
the of the Hon. Khan Bahadur
Mian Bir Fagl-i-Husain. 679- 88._

' REVENUE— :
Question g loss of —— if the half.
tola welght for letters is increaded
to a tola. 487
‘REVISED SCALES OF PAy—

Question re for the all.India and:
the ocentral sorvices. §87.

“Rage—
Queation re imports of
- 187.

meo Ind)

“Renolution re import of foreign ——
- 833, 339-57. gn

8« U Conuﬁn&i - ",
Rbmu——
Election of three non-official 'Men;ben
t:”the St.a.ndmg Committee for ——.

Motion for the election of three non.
official Members to the . 39,

Rayrie Drvision—
/Statement (laid on the table), re num-
bia:;eczlw.. of un 1:lmelerks er.in;
temporarily in
A the Government of India Sem-
tmnt. 19-27.

RoOYAL Tm Conps—

re numnber of Indians. in. the
various ‘branches of the Miitary

Engineering Bervices, , ete.
10-11.
Russss Cbxm!:- Bma—
See * INDIAN ~——" under ¢ BiLL ”.
RoLmse—
"Adjournment—
A Motion for which is not either

& matter of urgent public import-
ance or & matter'which is. primarily
the concern of the Governor
General in Council, not in order.

808,
Amendment(s)—
An must be relevant to the

Motion before the House. 52.
Method of putting a8 woll as
the original Motion rests entirely
with the Chair. 164.
" Reference by a speaker t0 gn-——v
or 'Resolution which haa been
withdrawn, in order. ' 305.

Bill—
Arnendment—

Admiss;bility or otherwise of mn
to a ———, of which pre-
vious notice bas not been given,
rests entirely with “ the Chair,

‘An ‘to a —— which seeks
to ificrease texation, not in
-order. 782.

C’mis—-

‘Admiesibility or otherwise of an
amendment to a Bill, of which
provioun notice has not been given
restscntxrely with the —— . 226.

Method of putting amendments aa
well as tﬁe original Motion m
entirely with the . 164, -

Jtis not within the power of the ——r—
to compel Goyernment to "make
a pronouncement 'in the early
stages 'of discddsion, - TN,
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RoLING-—tontd.
‘Miscellaneous—

Discuesion of a Motion must not
revive discussion on a matter
which has been discussed earlier
in the session. 833.

Discusgion of ‘a Resolution, ete.,
earlier in the session identi
in nature to a legislative measure
brought in later by Government,
is in order. 733. e

Nothing objectionable in the expres-
gison ‘““ irresponsible statements ™.

7 ! ‘

Objection to the movigg of a Motion
e Tanly be. s when Ihe
Motion is moved. 576. :

Reading of extracts from ne pers
is not in aocordance with

. Tonentary practice. 342.

‘Resolution— . .

A —— of a specific nature is no
barred by another of &
generel nature already disculised
when it does not raise substan-
tially the same question. 576.

Amendment— .

An must be relevant to the
Motion before the House and a
speeker can not take the op-
portunity of moving an
to discuse another subject which
does not fall within the seope of
the main subject or ———r1o! .

Reference by a speaker to an ~——
or —— which has been with-
drawn, in order. 306.

Bpeeches—
made in the other Chamber dur-
ing the currency of a session

should not he quoted. 52.

Supplementary Question—

A can ouly arise out of a reply
giver to a question in the Council
of State and should not be put
with regard to & question
in the Legislative Assembly. 669,

RURAL POPULATION—
Question re sugply of free quinine to
the ——, 676.
RusseLy, HoN. 812 GUurHRIR—

General discussion of the Railway
Budget for 1035-36. 252,

Motion for the election of six non-
official Members for the Central
Advisory Council for Railways. 219.

Presentation of the Railway Budget
for 1935-36. 214-19. ’

Resolution re continued protention to
wheat growers in Indis. 474-76,
480. 8

Baxr ApprTiowar Imrorr Dvury (Ex-
TENDING) Br— o

See * —— ™ under “ BiLL ",

8ALT DEPARTMENT—
Question re number of officers .of the
-~ gtationed at Khewra. 8.
‘BaLz PREVENTIVE WoRKs—

Question re—
Amount paid by the Government. ef

India to provinces for .
284-85.
Annual cost incurred by the

Northern India Balt Revenue De-
partment for —— in Districts,
285-88.

8arr RaXGE—

Resolution re damage caused by the:
—— @nd Kbhewra salt mines to cul..
tarable ‘lands.

671-72, 589-600.
8arRU, Hox. MR, P. N—

Cinematograph (Amendment) Bill—
Motion to consider. 226,

. Motion to pass. 280.

General discussion of the
Budget for 1935-36, 427-31.

Genoral discussion of the Railway
Budget for 1835-36. 264-67.

Motion for Adjournment re refusal of
.the Government of India to hold
a public enquiry into the Karachi-
disturbances. 7561-53, 762, 764, 765.

Motion re Report of Joint Committee -
on Indian Constitutional Reform.
88-00, 92, 93, 119, 163, 154, 161,
176-78.

Indian Finance Bill—
Motion to consider. 768, 769, 770.

74, 776-79, 818.

Indian Minés (Amendment) Bill—

Motion to oconsider. 905-08,

Queotign re—
Bathrooms in duftries’ quarte
Minto Road, 405-86. "

Eligibility of Viceroy's commise
sioned officers for appointment as.
quartermasters of battalions. 9.10,

Indo-British Trade Agreement. 12,

Kenya Land Enquiry Committee
Report. 11-12.

Murder of Cassim Mahomed Majter
in South Africa and the pokses.
sion of firearms by Indians in

NNagl. f234. N
umber of appeals againet aoquittals
from BSessions Courts t? High
Courts. 238, .

Number of Indian officers holding
King's commissions in the Army
Educational Corps. 9,

Number of Indians employed in
the Indian Army Ordnance Corps.

General”

RNumber of Indians in the varions
branches of the Military Engi-
neering Bervices, Tank
Corpe, ete.  10-11.
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Barrvu, Hox. Me. P. N.—contd.

Question re—eontd.
Number of Red Shirt prisoners and
those oonvicted under section
124A of the Indian Penal Oede.

12.

Number of Viceroy's commission-
ed officera and Indian other
racks who have had an university
eduoation. 10,

Number of Viceroy’s commissioned
officers holding the Indian Army
Special Certificate of Education,
eto. 9.

Provision of fans in third elass
carriages, 1l.

"Reduction of coal freights. 18.

‘Renewal of inter and third olass
compartments between Lucknow
and Delhi via Moradabad. 518.

Representations from the sugar
industry in regard to the import
duty on sugar, eto. 13.

Standard of, and number of Indians
holding, the Indian Army Special
Certificate of Education. 10.

‘Terms on which the long term con-
cession was granted to Imperial
Chemicals, Ltd. 13.

‘Through train between Lucknow
and Delhi via Moradabad. 615,

Question (supplementary) re—

Communal riot at Ferozabad, Agra
district. 8986,

Detention of Mr. Sarat Chandre Bo-e,
ex-Alderman, Calcutta Corpo-
ration. 3.

Eligibility of Viceroy’s ocommis-
gioned officers for appointment as
quartermasters of battalions. 10.

Execution and burial of Abdul
Quayum e&nd disturbances at
Karachi. 648.

TIndo-Britich ''rade Agreement. 12,
Kenya Land Enquiry Committee
Report. 12. .
Number of Indians in the various
branches of the Military En-
ineering Sorvices, Royal Tank

rps, ete. 11.

‘Resolution re—
Building up of an Indian Mercantile
Marine. 488-

Education of the electorate and pre-
tion of electoral rolls, eto.
360-61, 366, 367.
Establishment of an Industrial Coun-
cil. 508-07, 611-12.
Non-ratification of the Draft Con-
vention ensuring benefit or 91-
lowances to the involunta;g
unemployed, etc. 656-58, .
Non-ratification of the Draft Con-
vention for the regulation of
hours of work in automatic sheet-
glags works. 651-62, 653.

8arru, Hox. MR. P. N.—concld. - -

Resolution re—contd. =

Recruitment of all classen to
Indian Army. 541.45, 552, 554,
565, 566-67.

Reduction of British soldiers in

o India. ‘?08{(091.' .

Bteps to check the increase in -
Jation. 613-15. pop

Unemployment. 530, 533, 534-36.

S8arvyip CoMMUNITY —

Resolution re enlistment of the——
in the Indian Army. 574.85.

Sy Cusroms (Ammwpmixr) Brir—
Ses ** —— " under * BrLr”,

Sassions Counr-—

Question re number of appeals against
acquittals from to High Courts
235. -

SzrENa, HoN. SiR PriRozZE—

Election of the to the Standin
Committee for the Department o
Commerce. 586.

‘Election of the —— to the Standing
Committee on Emigration. 235.
General discussion of the General

Budget for 1935-36. 394-401.

Motion re Report of Joint Committee
on Indian Constitutional Reform,
42, 43-33, 72.

Parsi Marriage and Divoroe Bill—
Motion for reference to Joint Select

Committee. 381,

Resolution re——

Aoccommodation in the Western Court
for Members of the Legislature.
808-69, 371, 372.

Advancement of loans on the secu-
ri':’:y of postal insurance policies.
3217.

Education of the electorate and
preparation of electoral rolls, ete.
362-64.

Enlistment of the Bayyid commu-
181i3ty in the Indian Army. 675-

Recruitment of all classes to the
Indian Army. 557-60.
Reduction of British soldiers in
India. 301-08, 308, 307, 308.
8Stepe to check the increase in populs-
tion. 6086, 607-10,
Unemployment, 525-28.

Sruver—

Question re quantity of
chased since 1915. 827.

Sriver JUBILEE—

Motian re expression of loyalty and
devotion to His Mnjesty the Kiny
i 908-09.

Emperor oa his —.
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‘SmvER JUBILEER—contd.

Question re release of Pandit Jawahar
Lul  Nehru and other civil dis-
obedience prisoners on the ocoa-
sion of the celebrations. 513.

‘Smcar, HoN. Sir NRIPENDRA—

Indian Finance Bill—
Motion to consider. T779-83.

‘Sywna, Hon. KuMAr NRIPENDRA Nama-
YAN—
Qﬂﬂltlon re—
Issue of passes to members of Local
Advisory Committees. 283-34.
Bale of platform tickets at stations
of - the East Indian, East m
Bengal and Bengal Nagpur R
ways. 1-2. i
Resolution re recruitment of all classes
to the Indian Army. 064B-

:SOLDIERS—
Ses ** BriT1sg —— .

See ** INDIAN — ",

.80UTH AFRICA—
See ‘‘ CasstM ManomED MATTER .
See ‘* MURDER”.

. SPECIAL CERTIFICATE or EDUCATION—
”

See * INpDIAN ARMY —— .

-8peNCE, HoN. MR, G. H.—
Motion re Report of Joint Committee
on Indian Constitutional Reform.
162, 160,

8PRAWSON, HON. MAJOR-GENERAL C. A .—
Oath of Office. 513.

Resolution re—

Recruitment of Indian Medical
Service officers by open competi-
tive examination in India. 632.34.

Steps to check the increase in popu-
lation. 625-26.

STANDING COMMITTER FOR THE DEPART-
MENT OF COMMERCE—
Election of two non-official Members
to the . b86.
Motion for the election of two non-
official Members to the . 40,

:STANDING COMMITTER FOR THE DEPART-
MENT OF EpUuoATION, HEAUTH AND
.LaNps—

-Election of two non.official Members
to the —— . 200.

Motion for the election of two non.
official Members to the —— . 39,

S1TANDING COMMITTEE FOR THE DEPART-
MENT OF INDUSTRIES AND LABOUR—

- Motion for the election of two mon-
official Members to the 39,

BTANDING COMMITTER ror RoAps—

Election of three non-official Members
to the . B88.

Motion for the election of three non-
official Members to the 39.

SrANDING COMMITTEE YOR THE INDIAN
PosTe AND ‘TELEGRAPNIS DEPART-
MENT—

Election of two non-official Mombers
to the . bS8,

Motion for the election of two non.
official Members to the —— , 40

- BrANDING COMMITTER ON EMIGRATION—

Election of four non-official Members
to the . 236.

Motion for the election of four non-
official Members to the 219,

STATE-MANAGED RAILWAYE—
See ** —— " under * RarLways ",

STATEMENT—

——— by the Hon. the President on the
future course of business. 694.700.

STATEMENT (LAID ON THE TABLE) re—

Assamese claims in the Postal Depart-
ment. 18.
Billeting of troops in the Government
{r;termediate College Hostel, Dacea,
Commercial Treaties and Notes
coing India. 707.09. > affeot.
ntracts with vendors on th
Indian Railway, etec. 337-38..o Eass
Convention between United Kingdom
and Poland relating to tonnage
measurement certificates. 33.5=,
Employment of British Indian subjects
12n8 the civil services of Indian Btates,
Exoi;e duty on sugar. 468,
Fuétther an'i‘endmonts made in the
tawa Agreement
. e . rade Agreement Rules,
uards of tho Allahabad Divi
Eaat Indian Railway. 229. vision,
Indian Tea Cess Committeo. 29-30.
Inter class waiting roome at Allahabad
and Prayag and third class waiting
hall, Allahabad, East Indian Rail-
Nws . 28,
umber, etc., of un clerks
sxinplpyeq tit}x;epocr:ﬁly in the routine
vision in vernment of Indis
Se%!:hr;ut. 19-27.
Number of indigenous matoh factori
in India. 518-2. e
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“BTATEMENT (LATD ON THE TABLE) Yo~
Number -of persons econvicted under
seotion 124A and 153A, Indian
Penal Code, for offences in connec-
‘tion with the oivil disobedience
movement who have been released
prematurely. 18.

Number of Red Bhirt prisoners eon-
victed of offences involving violenoe.
19.

Ottawea Trade Agreement (Supple-
mentary). 30-83. .

Ramganga railway bridge, East Indian

~ Railway. 28-28.

‘Reduction in defence expenditure ‘and

of Indianfzation. 16-17.

Report of the Committee of the C¢neil
of State on the Ottawa Trade
Agreement. 202-14. .

1orerve Bank of India (Note Réfand)
itules, 1935. 708-06.

Bugar excise duty realised from sugar

‘actories. 17.

STATEMENT OF BUSINESS—
—— by the Hon. Mr. Hallett (Home
Secretary). 512, 666.

Brare Ramway Prosses—
Resolutions re Government of India
and —— . 311-26.

STATE RATLWAYS—
See ¢ —— " under * RatLway(s) ™.

SraTISTIOWAN, IMPERIAL CoUNCIL  OF
AGRICULTURAL RESEARCH—

Question re—
Pay, oto., of the —— . 46.
Provision of telephones at residences
of Assistant-in-Charge, Agriculture
Seotion, and the —— . 5.

SrERL—
Question re—
Exoise duty collected on -sugar,
matches and — . 673,

SrExL Goops—
Ses * ProTECTRD —— '

SrERLING—

Question re— ' ..
Fall in —— and precautions teken
by the Government of India. 644,
— ~ held by ‘the Government of
India on 38lst ‘Decembér, 1834.
15-16. :

Srewarr, HOoN. MR. T. A.—

Ind:m Tariff (Amendment) Bill— |
Motion to comsider. 710-18; 715,
711, 720, 727, 728, 780, 78132, |
M(':,t;gn to paes. 738, 734, 735,
Indian Tea Cess Amendment Bill—
Motgon to consider. 738-39, 742.
Motion to pass. 743.
Motion for the election of two non.
official Members to the Standing
B .«e for the Department ef’
Commerce. 40.
Motion re Report of Joint Committee-
on Indian Constitutionsl ‘Reform.
183-84.
Regolution re—
‘Building up of an Indian Mercantile-
"Marine. 404-98, 499, 501.
Continued protection to wheat grow.-
ers in India. 471.72, 474.
‘Iroport of foreign rice. 352-58.

Sronms—
Question re amount of —— p

I;g’the Indian Storés Department. -

Lo

STorES DEPARTMENT—
See * INDIAN —— ",

SroRES PURCHASE CIRCLES—

Question re number of under the -
Chief Controller of Stores. 286-87.

SUB-POSTMASTER, Ko’r}vm--

Question re result of the departmental
enquiry held by the Inspector of
Post Offices, Jaipur, into the com.
gllainu made against the —— . 670-

Suvaar—

Question re—
Excise duty oollected on —,
matches and steel. 673.
Excise duty on . 190,
Representations from the su, in.
dustry in regard to the import
: duty on ,ete. 18.
Staternent (laid on the table) re excise
duty on —— . 468,

Svaar Excse DuTy—

Statement (laid on the table) re ——
realised from sugar factories. 17.

Suaan ¥ A OTORIES—

Resolution re exemption of - es-
tablished on ‘co-operative lines fiom -
the excise duty. 102.99.
- . Statement (laid on the table) re sugar -
-excise duty realised frofn ~——w=eo 17..
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S0GAR INDUSTRY—

Question rs represemtations from the
e in regard to the import duty on
sugar, etc. 13.

SummawarpY, HoN. MA. MAEMOOD—

Election of the to. the Btemding
Committee on Emigration. 285.
General discussion of the Raiway

Budget for 1985-86. 242-44.

Indian Finance Bill—

Motion to consider. 800-03.
Indian Tariff (Amendment) Bill—
Motion to consider. 724.
Indian Tea Cess Amendment Bill—
Motion to consider. 730.
Motion re Report of Joint Committee
on Indian Constitutional Reform.
68-09.
Question re correspondence of detenus
in the Deoli Camp Jail. 188-89.
Question (short notice) re—
Committees on the Indianization
of the Army since 1920. 3$03-94.

Execution and burial of Abdul
Quayum and disturbances in
Karachi, 647-48.

Question (supplementary) re communal
riot at Ferozabad, Agra district. 896.

Resolution re—

Government of India and Btate
lgm'lway Presses. 311-16, 332, 824,
25,
Steps to check the incresss in popu-
lation. 616,
Balt Additional Import Duty {Extend-

ﬁgt)ién to consider. 901.03.

SveErieTENDENTS OF Posxr OF¥ricEs—

Question re Mo;oml leave allowed

T

TarurnTs, HoN. Ma. P. C.—

General discussion of the General
Budget for 1035-36. 403-04, 455-83.

Indian Finance Bill—
Motion to consider. 767-68, 854-55,

856, 882.87.

Consideration of clause 2. 888-89.
Motion to pavs. 889,

Oath of Office. 1.

Pretentation of the General Budget

for 1935.36. 383-89.

Resolution re—

Damage caused by the Selt Range
and Khbewra salt min-s 030 agﬂ-
cultural lands. 593-96, 599-600.

E!]:emion of sugar factories estab-
ished on o©o-0 tive lines from
the exoise duty.pe ?D'I-QB. 199, tp‘n

Financi;lun ognd"igi:n of A;omnuﬂw

Legislaf r the compu xing
of aleohol in motor spirit.ry ¥17.79.
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TarreEN 8, HoN, Mg, P. C.—contd.

Balt Additional Import Duty (Extend-
iny) Bill-—
Motion to consider. 890.
Motion to pass. $03.
TArRDY (AMRNDMENT) Bria—
See * INDIAN —— ”* under * BiLL .

Tarrry Brrr—
See * INDIAN —— "' under *‘ Bir.L .

‘Ima Cess Aumwpum Bri—
See  INDIAN —— " under “ B ”,

Teas Cxss COMMITTRE—
See * INDIAN —— ",

TeAR GAs—

Question re use of lachrymatory or ——
for dispersing mobs. 701.

TELEPHONES—

Question re provision of —— at resi-
dences of Assistant-in-charge, Agri-
culture Bection, and the Statistician,
Imperial Council of Agricultural
Research. 5.

TerLITEZ AERATED WATERS Co., MESSRS, ~—
Quention re —— , Lahore. 301.92,

TmED CrASs CARRIAGES——
Question re provision of fans in — ,

.

THRIRD Crass COMPARTMENTS—
Question re removal of inter and ——
between oknow and Dethi vig
Moradebad. 515.

TurD CLASS Wun_xo Hup——
Statement (laid on the table) re inter
class waiting roomr &t Allahabad
and Prayag and , Allahabed,

East Indien Railway. 28.

TBROUGH CARBIAGES-—-

Question re running of —— from Delhi
to Hardwar on the North Western
and East Ingdian way sections
via Meerut, etc. 701-02.

T10KkET EXAMINERS—

Question re pay and allowances of ——
on certain State Railways. 992.93.

ToNyNaAGE MEASUREMENT CRMIYIOA TN~

Statement (laid on the table) r¢ Con.
verition botween United Ki m
and Poland rolating to —— . '33.853,



M

ToraQuiNA—

Question re utilit‘;/,of —— and other
derivatives in the treatment of
malaria. 676-77. E

TRADR AGREEMENT—
See ** INDO-BRITISH —— ** |
See ** OTTAWA —— .
See * OrTAWA —— RULES, 1982 ™,
See * OTTAWA —— (SUPPLEMEN- |
TARY) ",

INDEX TO GOPNOIL

TRAFFIC—
Ses * Moror — *. °
TRAIN—

Question re through ’ botweef\
Lucknow and D=lhi via Moradabad.
515.

See ¢ BALLAST —— .

T RANSFER—
Question re of lndim_Mﬂdioal
Service officers to the Presidancy of
Bengnl. 828. ‘ ey

TRANSPORT—
Ses *“ MnasTry oy —— "'

T'ripUNALS— ’
Motion for Adjournment re inquiry by
—— into the conduct of Govern-
ment officiale. 832-34.

Troors—
Question

re recent firing by ——
during
68

Yy
the distotbances at Karachi.
9-80.
Statement (laid on the table) re billeting

of —— in the Government Inter-
mediate College Hostel, Dacca. 17.

TrUsTs (AMENDMENT) Bria—
Ses ** 1NDIAN —— ” under *' Brxy. " .

U

UNEMPLOYED—

Resolution re non-ratification of the

- Draft Convention enguring benefit or
allowanoes to the involuntarily —,
otc. 654.65.

UNEMPLOYMENT— .
" Remolution re—— . 521-41,

Umrrep KmNenoM—
Ses * CoNvENTION . g
Ses “ TammaGr MERASUREMENT CERTI-
.- SICATES ", :

OF STATE DEBATES.

UXIVERSITY EDUCATION—

- Question re number of Viceroy's eom-
missioned offivers and Indisn other

ranks who have had an ——. 10.
UnrassED CLERES—
Statement (laid on the table) re

number, . eto.,, of ——— employed
hm&:nnly in the routine division
in the Government of India Secre-
tanatf 19-27. N
v
VarsayaAs—
Question re— )

Eligibility of —— for enlistment in
_the Indian Army. 702.
Representation cf in the Indian

Civil Service. 4867.

VENDORS—
Statement (laid on the table) re con.

tracts with on the East Indian
Railway, ete. 337-38.
Vi0B-CHATRM EN—

Question re appointment of chairnien
and — of various port trusts. 831.

ViorroY's COMMISSIONED OFFICERS—

Question re— ]
Kligibility of —— for eppointment as
quartermasters of battalions. 9-10.
Factors taken into congideration
when granting honorary King’s
Commissions to .

Number of and Indian other
ranks who have had an university
' education. 10. s

Number of holding the Indian

Army BSpecial Certificate of Edu-
oation, etc. 9.

VOOATIONAL TRAINING—

Question re of Indian soldiérs
“with a view to employment- after
discharge. 830.

w

WA‘B: Loan—
Question re interest accruing to
-+ Muhammadans on the and other
Bonds issued by Government. 677.

Wavs AXD MBANS ADVANCES—

Question re. interest on
., 1034.35. 15,

. Resolution re accommodation in the
- e for Members of the Legislature.
- 8688-72, . - R

during
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“WHBAT GROWERS—

Resolution re continued protection to
—— in India. 469-82,

“Wnizams, Hox. Mr. A. DEC.—
Oath of Office. 767.
Y

*Yamrny Knaxn, Hon. MR, MoOBAMMAD—

Aligarh Muslim University (Amend-
ment) Bill—

Motion to consider. 649,

Cinematograph (Amendment) Bill—
Motion to consider. 226-27.

Election of the —— to the Standing
Advisory Committee for the Indian
Posts and Telegraphs Department.
588.

General discussion of the Railway
Budget for 1935-36. 268-61.

Motion for Adjournment re refusal of
the Government of India to hold a
public enquiry into the Karachi
disturbances. 763, 764-66.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
43, 118.26, 137, 138, 140, 142, 162,

¥ 162.63, 164.

Indian Finance Bill——

Motion to consider. 774, 822-25,

Indian Tariff (Amendment) Bill—
Motion to consider. 713, 719-22.

‘Qath of Office. 1.

‘GIPD—M79 LD—2-10-35—1720,

35

Yausx Kuaw, HoN. M=..
conid. " MOHAMMAD—

Question re interes;
Muhammedans on acoruing to
and other bonds if the War Loan
ment. 677, ed by Govern-
Resolution re—
Continued protec
growers in India.fion to wheat
474, 476, 478-80, 1469.71, 472, 473,
Enlistment of the 8481
in the Indian A id community
Recruitment of all & 579-80.
Indian Army. 061.64s8es to the
Reduction of British A\
India. 297-301, 303. “liers in
Bteps to check the increase in',
lation. 603, 604. pu-
Unemployment, 530-32, 633,

ZANZIBAR—
See ¢ INDIANS .

ZANZIBAR DECREES—
Question re — ., 283,

ZanzIBAR CLOVE GROWERS® ASSOOLA-
TION—
Question re alleged opposition of the

Londou Chamber of Commerce to
the —— , 648.





